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THE DEPUTY CHAIRMAN: Okay. At 
4.30. Whatever you want. It is not my 
problem. 

SHRI  DIPEN  GHOSH:   In that case, 
do you  suggest that the discussion on 
the Motion of Thanks will remain sus 
pended for some time? 

THE DEPUTY CHAIRMAN: Yes. It 
remains suspended in the night also when we 
adjourn  the  House.   (Interruptions) 

SHRI DIPEN GHOSH:  It is not   a 
question  of night.    During  the currency 
of the session.     (Interruptions) Madam.. 
it is not a question of joke. 

THE DEPUTY CHAIRMAN: No. It is not 
a joke.      I am very serious. 

SHRI DIPEN GHOSH: I want to know 
because I have a Special Mention. 

THE DEPUTY CHAIRMAN: I will allow 
you at 4.30. If you want it at 4.30. we wil) 
take it up at 4.30. Four-thirfy   {Interruptions) 

 

 

MOTION OF     THANKS ON THE 

PRESEDEND'S   ADDRESS 
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THE LEADER OF THE OPPOSITION 
(SHRI S. JAIPAL REDDY): Madam, I would 
like to put the record straight. The election 
process was started in Punjab. The 
Congress(I) boycotted that election. And the 
Congress (I) which has come to power again 
got the election cancelled. You must first 
apologise to the nation.   (Interruptions) 

THE DEPUTY CHAIRMAN; Please. Mr. 
Jaipal Reddy. 

SHRI S. JAIPAL REDDY: You have not 

participated in the election. 

THE DEPUTY CHAIRMAN: Please, Mr. 
Jaipal Reddy. Let me remind the House that 
the meaning of a discussion from every 
section of the House is that while you get 
your chance, you can say if he  has  said  
anything wrong.    If  you 

keep on interrrupting, then I am sure, you are 
not going to agree with every word Mr. Ram 
Naresh Yadav says. So, let us not do that. 

SHRI YASHWANT SINHA (Bihar): On 
facts, we will challenge. If it is totally wrong,  
it has t0 be challenged. 

SHRI S. JAIPAL REDDY: The fact of the 
history is that the election process started in 
Punjab, and you could not participate in the 
election. You got the election   postponed.    
(Interruptions) 

THE DEPUTY CHAIRMAN: Please do 
not interrupt. I am not allowing any 
interruptions. 

 

That is not proper. I am not allowing. 
Anybody who speaks without my permission 
is not going on record. (Interruptions) 

SHRI KAMAL MORARKA (Rajasthan): 

Madam, he should also maintain discipline. 

**Not  recorded. 

 

 

 

 

Elections to the Punjab Assembly will be 
held  expeditiously. 

I am not allowing anything. 

SHRI YASHWANT SINHA:  ** 
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THE DEPUTY CHAIRMAN: I tell you 
one thing. I am repeating it again. I don't 
believe you are going to agree with Mr. Ram 
Naresh Yadav. So, whatever he says, you are 
not going to believe it. So, let him speak. This 
is not the only point you are not agreeing to. 
And I am sure he is not going to agree to what 
you say. So. let us have a discussion in 
healthy spirit. (Interrupttins) Please This is 
the meaning of democracy. Please have 
patience and tolerance. And I request 
the same       from       this       side    
also. 

 
 

SHRI V. GOPALSAMY (Tamil Nadu): 
Madam, they chanced only positions but Mr. 
Yadav has changed parties. 
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"I was explaining how the dispute 
arise—how Pakistan wanted to force 
this position of slavery upon us. 
Pakistan had no interest in our 
liberation—let me repeat— Pakistan 
had no interest in our freedom 
movement. Pakistan would have 
supported us when thousands of my 
countrymen were behind bars and 
hundreds were shot to death." 

 
"The Pakistani leaders and Pakistani 

papers were heaping abuse upon the 
people of Kashmir who were suffering 
these tortures." 

 
"Then, suddenly, Pakistan comes before 

the bar of the world as the champion 
of the liberty of the people of Jammu 
and Kashmir." 

 

•'I had thought all along that... 

 

"When the raiders came to our land, 
massacred thousands of people— 
mostly Hindus and Sikhs, but Muslims 
too—abducted thousands of girls, 
Hindus, Sikhs and Muslims alike, 
looted our property and almost 
reached the gates of our summer 
capital, Srinagar, the result was that 
the civil, military and police   
administration  failed." 

 

"These raiders abducted women... Under 
these circumstances, both the 
Maharaja and the people of Kashmir 
requested the Government of India to 
accept our accession." 

 

 

He is the Mover.    Let us not disturb his 

trend of thought. 
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The  House is adjourned till 2.30 p.m. for lunch. 

The House then adjourned for lunch at   
thirty-one   minutes   past    one  of     the 

clock. 

The House reassembled after lunch at 

thirty-four minutes pasj two of the clock, The 

Vice-Chairman (Shri Bashkar Annaji 

Masodkar) in the Chair. 

MOTION OF THANKS ON THE PRESI-

DENT'S  ADDRESS— Contd. 

 
 

THE DEPUTY CHAIRMAN: Still' there is 
one more minute. Let him have hrs one  
minute. 
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THE VICE-CHAIRMAN (SHRI BAS 
IC AR ANN All MASODKAR): Shri 
Hanumanthappa to second. Please be brief. 

SHRI H. HANUMANTHAPPA 
(Kamataka):   I  will  not     encroach  upon 
your  time. 

Sir, I rise to support the Motion of Thanks 
moved by my esteemed colleague, Shri Ram 
Naresh Yadav, to the honourable President for 
his Address delivered to the Joint Session of 
Parliament on the 24th  February,   1992. 

Mr.  Vice-Chairman,  Sir,     even  though this  
practice  is  inherited   by  the    British 
Parliament,  the  Constitution makers  deli-
berately retained this provision inasmuch as  the  
Presidential  Address  will   be      a bird's  eye  
view of the  year that passed and will throw 
light upon the year which is ahead.   It is neither 
a progress report nor a policy    statement, but it 
certainly throws light on the achievements as 
well as the programme of action of the    Go-
vernment in the days coming ahead.   Sir, before 
I go to the exact subject, let me say one   thing.    
What  is  the  situation       that this new 
Government inherited      when it took charge of 
the country?    Sir, you may remember this 
Government took charge of this country when 
the whole country was bewildered, was shocked 
by the dastardly assassination of our beloved 
Rajiv Gandhi, Political pandits as' well   as  the 
external world were doubting the very existence 
of India as a nation. The people were doubting 
whether India can stand as a nation, as a united 
nation. And they were expecting that India will 
be disintegrated      in the   absence  of  the  
towering  personality in  the political  scene.  
But it      is      the sagacity of the Indian voter, 
the voters of this  country who of late thought      
and entrusted this responsibility of leading the 
country  to the  Congress Party,  and   the 
Congress,   milch to the disappointment    of our 
Opposition friends, could be able to stand united 
and select Narasimha Raoji to  lead   the Party 
and   the  Government. Sir, this is about the    
political situation when we took charge. And the 
economic situation was actually the action and 
the inaction of  the  previous Government... 

AN  HON.  MEMBER:  Governments. 

SHRI H. HANUMANTHAPPA: Yes, the 
two successive non-Congress Governments 
that preceded our Government. 

SHRI V. GOPALSAMY (Tamil Nadu): 
One was your creation. 

SHRI H.  HANUMANTHAPPA:     One 
was your creation. (Interruptions) Sir, they 
had left the national economy in. a shambles. 
Our balance of payment situation became 
precarious.-.(Interruption)... When Yashwant 
Sinhaji handed oyer to us. 
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SHRI DIGVIJAY SINGH (Bihar): |What 
was the position when Rajiv Gandhi  handed  
over? 

SHRI H- HANUMANTHAPPA: Mr. 
Digvijay Singh, if you want those figures 
also, I am ready with them. I have got the 
figure of what we handed over. 

SHRI DIGVIJAY SINGH: I will be the 
happiest man if you give that figure. 

SHRI H. HANUMANTHAPPA: I will  
give you,   if you  want. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR  ANNAJI MASODKAR): 
Please,  let  us not  have  cross-talk. 

SHRI H. HANUMANTHAPPA: What you 
took-over, you know better. Unfortunately, 
you took-over from Mr. V. P. Singh and not 
Mr. Rajiv Gandhi. (Interruptions) . 

THE VICE-CHAIRMAN (SHRI 
BHASKAR  ANNAJI   MASQDKAR): 
Hanumanthappaji, you please address the 
Chair. 

SHRI DIGVIJAY SINGH: Mr. V. P. 
Singh was the Finance Minister of Mr. 
Rajiv   Gandhi. (Interruptions) . 

SHRI H.   HANUMANTHAPPA:     All  
right, I will   give  you  only one figure. When  
you   tookrover,   the   balance     of payments 
position was Rs.   6,000 crores. When   you 
handed it  back, it was  Rs. 2,000   crores.     I   
stop   at   this.       And I go further.   
(Interruption).  You wanted what   Mir.   Rajiv   
Gandhi   entrusted     to you.   I  have   given   
the   figure.   If  you - want the details, I do not 
want to waste the   time.     You   know very   
well.    (Interruptions) . 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
please address the Chair. There should hot be 
a Cross-talk. You address vie. That is all. 

SHRI V. GOPALSAMY: Sir, the debate is 
lively.    We are enjoying it. 

SHRI H. HANUMANTHAPPA: Sir, 
actually, when a man is in an economic crisis, 
he starts selling his immovables (first, then 
movables and at the last when he has nothing 
to sell, he touches (gold which has been 
respected and honoured and which is dearer 
to his sweet-heart. 

SHRI R. K- DHAWAN (Andhra Pradesh): 
I think, you should change the order—
movables, immovables    and gold. 

SHRI H. HANUMANTHAPPA: All right, 
movables, immovables and gold. But 
Yashwant Sinhaji did not spars even  that 
gold. 

SHRI YASHWANT SINHA: And what 
you did? 

SHRI H. HANUMANTHAPPA: This 
proved to the people of this country that 
whenever a non-Congress Government takes 
over this country, whether in 1977 or 1989 or 
1990, the country's economy is in a 
shambles, and they either sell or mortgage 
the gold. This is the historical truth. 

SHRI YASHWANT SINHA: Whose 
Finance Minister is Mr. Manmohan Singh? 

SHRI H. HANUMANTHAPPA: Yashwant 
Sinhaji has to wait for some time. I will come 
to that aspect. (At whose behest was Mr. 
Yashwant Sinha acting and on whose dictates 
he has acted, I  will come to that  later. 

NRI deposits were being withdrawn. 
Therefore when this Government came to 
power, it had to take certain hard steps and we 
know how the situation was. Mr. Narasimha 
Rao took the reins of this Government with 
this resolve, that the economy is in a crisis. 
Here I would like to quote from his speech. 
"The balance of paymtnt situation is 
exceedingly difficult. Inflationary  pressures   
on  the price level 
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[Shri H. Hanumanthappa] are 
considerable. There is no time to lose. The 
Government and the country cannot keep 
living beyond their means and there are no 
soft options. We must tighten our belt and be 
prepared to make the necessary sacrifices to 
preserve our economic independence which is 
an integral part of our vision for a strong 
nation. In the Pursuit of this objective, the 
Government attaches the highest priority to 
the preservation of the health of the 
economy." 

In order to improve the health of the 
economy, the Government has formulated the 
new economic policy, the industrial policy as 
well as the trade policy, making it more 
liberal, giving more attractions to foreign 
investments and making the exports easy and 
allowing essential things to come into the 
country, which would take care of this 
financial crisis. The result, as it is, has yet to 
come. We cannot expect economic results 
within a short time; it takes a long time. But 
still the position is that as on today, we have 
the reserves of Rs. 11,000 crores. Anyway. I 
do not want to take more time of the House. 

Coming to law and order situation, after 
this Government took over, we passed a 
legislation to maintain the position of the 
places of worship as it existed on 15th 
August, 1947, and we have accept-ted that the 
Mandir-Masjid differences should be resolved 
either by negotiations or by the court verdict. 
About reservations under Mandal 
Commission's recommendations, we are 
waiting for the Supreme Court's decision. 

Handling of the Ekta Yatra is one shining 
example of the Congress Government. There 
was the Rath Yatra from Somnath to 
Ayodhya, of 3000 Kms. which resulted in 
more than a thousand deaths, arrest of a leader 
of a political party and the fall of a 
Government. It resulted in the fail of the 
National Front Government. But see the way 
this Ekta Yatra from Kanya Kumari to 
Kashmir was handled by the Congress 
Government... (Interruptions). I think the BJP 
will have a chance to answer. In spite of the 
much publicised  Yatra from Kanya Kumari 
to 

Kashmir—such  a   long  route—-$cre  was 
not a single life lost. The BJP wanted to take 
mileage  from  this  much publicised Yatra 

which was a politisal Yatra rather, Why I call 
it a political Yatra is, and I want to go on 
record, if Shri Murli Manohar  Joshi  had  
really   undertaken     this Yatra for ekta, he 
should have known the culture and the 
structure of the    society of India. Indian 
society does not comprise Hindus alone;     it 
consists     of  Muslims, Christians, Buddhists, 
Jains and    Parsees, everybody.   But white 
starting  on   Ws Ekta Yatra, Shri Murli 
Manohar Joshi deliberately  visited   only  
Hindu  temples     plus against    the threat of 
AK-47, he visited Gurudwaras  but  be  
deliberately   avoided Masjid dargah or church 
or a Jain temple or a Buddha temple stupa. So, 
it -was not Ekta  Yatra; it was a political    
gimmick of the  BJP in the name of Ekta 

Yatra. And the way of    handling of this Yatra 
exhibited the sagacity of this Government I 
have alredy given a comparison between the 
handling of  the Rath Yatra by   the National 
Front Government and   the handling of the 
Ekta  Yatra by the Corgrtss Government. What 
is the effect of these efforts our endeavour, to 
restore the economic health,  to contain the 
law      and order situation,  etc?  Usually,     
whenever there are by elections to Parliament, 
it is the Opposition that gains. The seats    are 
usually won by the Opposition. But this time,  
what happened? Out of    the      15 seats  for  
which  byelections   were     held, eight went 
in favour of the Coagress (I). 

Secondly, we had the Punjab' elections. We 
got twelve out of the thirteen seats, plus   a  
Government  there. 

SHRI DIGVIJAY SINGH; Plus ten per 
cent vote. 

SHRI H. HANUMANTHAPPA: Thirty per 
pent. (Interruptions) Even that you could  not   
do. 

SHRI DIGVIJAY SINGH; I have done, my 
friend. Your Government stopped the election 
process just before twenty 
four house. 
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SHRI H. HANUMANTHAPPA; You 
answer when your turn comes. 

SHRI V. NARAYANASAMY: Mr. 
Digvijay Singh, your party has been de-
recognised. 

SHRI DIGVIJAY SINGH: So what, Mr.. 
Narayanasamy? It is the people who matter 
in a democracy. (Interruptions) 

SHRI DIPEN GHOSH (West Bengal): 
Mr. Narayanasamy, when you recognised 
tha party, that party was not born. (In-

terruptions) 

SHRI R. K. DHAWAN: This only shows 
we believe in democracy. We are not like 
your party. Your party does not allow other 
parties to flourish. 

SHRI V. NARAYANASAMY; We re-
cognised even an unrecognised party. 

SHRI YASHWANT SINHA. He is doing 
it because of the river water dispute Mr. 
Narayanasamy does not want him to speak 
because of the river water dispute. 

SHRI H. HANUMANTHAPPA: 
Actually, it is only Mr. Yashwant Sinha who 
is trying to fish in troubled waters. 

SHRI YASHWANT SINHA: You are too 
big a fish to catch. 

SHRI H. HANUMANTHAPPA: Mr. Dipen 
Ghosh does not want to give credit to Mr. 
Digvijay Singh. He wants to take it on himself, 
in regard to Punjab. His Prime Minister, when 
his party was a partner in that Government, 
went to Punjab, saying 'I am going there as a  
friend of the Punjabis'. He went there in an 
open jeep, without security, but there were 
security people in civilian dress. 

AN HON. MEMBERS: Two hundred 
people. 

SHRI H. HANUMANTHAPPA: We all 
know this. Still, they were unable to infuse, 
confidence in the people of Punjab. This 
only shows the people of Punjab aie with 
whom. 

SHRI  DIGVIJAY SINGH:   He was a 
sleeping partner. His party was a sleeping 
partner, not an. active one. 

SHRI H. HANUMANTHAPPA: Sir, the 
State from which you come, namely, 
Maharashtra, has given all the Zilla 
Parishads—29—in favour of the Congress (t). 
All the important municipalities and all the 
panchayats have gone to the Congress   (I),   
(Interruptions). 

SHRI DIPEN GHOSH: All the dadas in 
Bombay have joined the Congress (I). 
(Interruptions) 

SHRI V. NARAYANASAMY. What 

about the Calcutta dadasl 

SHRI DAYANAND SAHAY (Bihar): 
Doda is a respetable word in West Bengal. 

SHRI DIPEN GHOSH: In West Bengal, 
not in Bombay. 

SHRI H. HANUMANTHAPPA: Sir, this 
reflects the attitude of the people of this 
country, how they view the Congress (1) rule. 
I want to put on record. After all, we have to 
go by the directions of our masters. We have 
to satfsfiy our masters. Our masters are 
neither Mr. Dipen Ghosh nor Mr. Yashwant 
Sinha. Our masters are the voters, the people 
of this country. They have put us in power. 
We have made certain promises to them in 
our election—manifesto. We are answerable 
to it. How can my friends, sitting on the other 
side, search for results from their manifesto? 
It is not possible. They will not be able to get 
the results to our actions from their manifesto. 
How can they search their manifesto and ask 
us why we have not done this, why we have 
not done that? We have to go by our 
manifesto which we gave to the people, 
depending upon which the people have voted 
us to power.(Interruptions) Mr. Dipen Ghosh 
you have nothing but the World Bank. I will 
come to  that.  Please wait,   (Interruptions) 

SHRI V. NARAYANASAMY; Mr. Vice-
Chairman, Sir they are unnecessarily 
interrupting Mr. Hanumanthappa. They are 
not allowing him to speak. 
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SHRI ASHIS SEN (West Bengal): Mr. 
Vice-Chairman, Sir, may I just say some 
thing? 

THE VICE-CHAIRMAN       (SHRI 

BHASKAR ANNAJI  MASODKAR):  Let 

him complete. 

SHRI ASHIS SEN: I was only saying that 
they have changed their masters from voters  
to  Washington. 

SHRI H. HANUMANTHAPPA: I am 
coming to that. Unfortunately, I am being   
disturbed.    ('Interruptions). 

THE VICE-CHAIRMAN (SHRI BHAS 
KAR ANNAJI MASODKAR): That 
means, you are making an effective 
speech. ' 

SHRI DIGVIJAY SINGH: At least lively. 

SHRI H. HANUMANTHAPPA: I am 
coming to Kashmir. 

SHRI DIGVIJAY SINGH: Don't go. Shri 
Murli Manohar Joshi has already gone.    
(Interruptions) 

SHRI H. HANUMANTHAPPA: Please 
appreciate my point. I am not on that line. I 
do not claim any credit that we have done, we 
have achieved much in Kashmir, but we have 
been able to awaken the world community 
regarding the Kashmir issue. When there was 
a threat across the border, we were able to 
awaken the European community to rise to 
the occasion and pressurise Pakistan not to 
indulge into such activities. This is a positive 
step and a positive approach this Government 
has taken and it has received a positive 
response from the outside world. 

Coming to Assam, we had to deploy army 
in September 1991. Some ULFA activities 
have been arrested, some arms have been 
seized, some have surrendered themselves 
and some are ready for talks. We will 
continue our efforts to normalise the  
situation. 

VerY much wanted by BJP and expected 
by Delhi we have been able to pass the Delhi.  
Legislative Assembly Bill also. 

Let us see the world scenario as it is 
developing. Russian disintegrated itself. The 
second world power has vanished. Now the 
responsibility lies upon the third world 

SHRI R. K.  DHAWAN:     Do not say 
'Russia'. 

SHRI H. HANUMANTHAPPA: The 
USSR disintegrated itself into small Re-
publics and now there is only one world 
power left and that is the USA, (Interrup-

tions) So, the entire third world is to tog 
towards India which has to take a position of 
leadership. India has already achieved 
onerous position in leading the third world as 
against the single world power, in the absence 
of the second world power that has   
disintegrated   itself.1 (Interruptions) 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): You make 
your own point. Why do you get disturbed? 
You go ahead. 

SHRI H. HANUMANTHAPPA: India may 
not give it to America, but unfortunately, Shri 
Hanumantha Rao and Shri Dipen Ghosh have 
lost their... 

SHRI  DIPEN  GHOSH:  Whom? 

SHRI H. HANUMANTHAPPA: You have 
lost the one from whom yon' were drawing 
inspiration. Actually, the integrated USSR 
clemmed communism to be...('In-
terruptions). You are also disturbing. 

The second aspect is, the other source from 
where you were drawing inspiration. was 
China. Unfortunately for them and fortunately 
for us, China's Premier has visited India. We 
are friendly, we are discussing and we are 
coming to a close... (Interruptions). I do not 
know, I have to tell geography to Shri 
Digvijay Singh. Nehru  was born  in India. 

SHRI     DIGVIJAY     SINGH:     I  said,  -
"Nehru Bhawan, Hanumanthappaji". 

SHRI H. HANUMANTHAPPA: Sir, in this 
background, T just appeal to my friends on 
the other side: you have got every right to 
criticise the Government, but not by belittling 
the achievements, which will bring down 
India in the eyes of the world body. This is 
where I want to appeal to you. India has to 
develop as a leader of the third world and has 
to tale 
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the onerous responsibility in the absence of 
the second world power. There we have a 
certain responsibility about the image and the 
credibility of the country outside. 

Sir, coming back, my friend, Mr. Dipen 
Ghosh was very much...........  

SHRI DIPEN GHOSH: Dipen Ghosh has 
not yet spoken. How can you reply to his 
points? 

SHRI H. HANUMANTHAPPA: I know. I 
am not replying. I am only answering to your 
interest. 

Actually they say, "World Bank, World 
Bank, World Bank." Shri Manmohan Singh 
has disarmed all the Opposition parties. 
Actually they have to depend on "the World 
Bank and the IMF" to criticise the Budget of 
Shri Manmohan Singh. Except "the World 
Bank and the IMP' they have no ammunition. 
The gun powder is lost.    (Interruptions). 

I will come to that. More than me, Mr. 
Yashwant Sinha knows it because he is the 
author of the whole thing. {Interruptions') He 
is the man who approached the Woild Bank 
first before this Government came over here. 
He wrote the letter to the World Bank. We 
have only followed that. If this Congress 
Government is accused of selling away to the 
World Bank or the IMF, the first 
responsibility is..... 

SHRI DIPEN GHOSH: That means your 
Government is an extension of his Gov-
ernment. 

SHRI YASHWANT SINHA: Actually Mr. 
Manmohan Singh is our plant. 

SHRI DIPEN GHOSH: His Government 
came with your support. Now you say that 
your Government is an extension of his 
Government.   (Interruptions) 

SHRI H HANUMANTHAPPA: Whatever 
it is. you are responsible for it. 

THE VICE-CHAIRMAN (SHRT BHAS-
KAR ANNAJI MASODKAR): Mr. Hanu-
manthappa, you have to second the Reso-
lution. 

SHRI   H.  HANUMANTHAPPA:   I am 
seconding it. 
8   RS—11. 

SHRI DIGVIJAY SINGH: He has to go to 
Kashmir. 

SHRI H. HANUMANTHAPPA: Hogaya I 
am not  going to Kashmir now. 

SHRI    DIGVIJAY SINGH:    Cauvery 
come to Cauvery. I am supporting you. 

SHRI H. HANUMANTHAPPA: Not 
necessary. We will settle, myself and Mr. 
Chidambaram. You need not come there. It is 
our internal thing. 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Mr. Hanu-
manthappa, you please complete now, 
complete the seconditg now. (Interruptions) . 

SHRI H. HANUMANTHAPPA: Sir, the 
recent Budget that has been placed my friends 
may be reading, Except the bias— "bias" I 
underline—right from the common man to the 
businessman to the industrialist to the service 
personnel, everyone has welcomed thin 
Budget. 

SHRI DIPEN GHOSH: Eldorado (In-
terruptions). 

SHRI H. HANUMANTHAPPA: Whatever 
it is, even the critics of the Congress have 
appreciated the Budget. 

SHRI DIPEN GHOSH: By seconding, he is 
already initiating the discussion on the 
Budget. Is it so? 

SHRI H. HANUMANTHAPPA: In the 
given situation, this is what we were able to 
do from the day we took over the Gov-
ernment. This is what we were able to do the 
last day when we took over the Government. I 
don't want to initiate the discission on the 
Budget. While concluding I go back to the 
Presidential Address itself and I quote from it: 

"India is on the threshold of taking rapid 
and purposeful strides into the future. 
Conditions are being created so that 
there is an acceleration in the pace of 
development, our people can enjoy a 
better quality of life and India can hold 
her own in a rapidly changing world. 
The present is full of challenges as 
well as opportunities. Let us not shy 
away from treading new paths. Let us 
be 
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bold and innovative in our approach. 
The hardships of the present are only 
the harbingers of a brighter future. But 
even as we move into the future, let us 
be disciplined and resolute in our 
approach. Let us shun acrimony for 
dialogue, violence for amity lest we be 
deflated into the by-lanes of history." 

With these words of the President, I second 
the Motion moved by Ram Naresh Ji to thank 
the President for his Address delivered to the 
Joint Session of both Houses of the 
Parliament. 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASOOKAR): The Motion 
has been properly moved and seconded. 

There are exactly 567 amendments to this 
Motion, which I shall call one by one. There 
are a group of hon. Members standing by 
certain amendments. So, I will call the first 
name. If there is any difficulty, I will call the 
other name. 

Amendments No. 1 to 6. S/Shri Jagdish 
Prasad Mathur, Kameshwar Paswan, Sangh 
Priya Gautam. Ramdas Agarwal, Krishan Lal 
Sharma, Ashwani Kumar, Raghavji— Not 
present. Amendments not moved. 

Amendments Nos. 7 to 23. Smt. Sushma 
Swaraj, S/Shri Anantray Devshankar Dave, 
Gopalsinh G. Solanki—not present. Amend-
ments not moved. 

Amendments Nos. 24 to 29. 

SHRI    SHIVPRASAD     CHANPURIA 
(Madhya  Pradesh):  Sir, I move: 

24. That at the end of the Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about raising the royalty on 
coal and other minerals, keeping in 
view the backwardness of the State of 
Bihar. 

25. That at the end of the Motion, the 
following  be   added,  namely:— 

"but regret that there is no mention in the 
Address     about the strict 

enforcement of laws to check the 
menace of air and water pollution." 

26. That at the end of the Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about the concrete steps to be 
taken to solve the complex Cauvery 
water issue to the satisfaction of all 
concerned." 

27. That at the end of the Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about any action plan to meet 
the threat posed by Pakistan's know-
how to acquire nuclear capacity." 

28. That at the end of the Moiton, the 
following be added, namely:— 

'but regret that the Address does not 
mention about Government's intention 
to solve the Kashmir problem which is 
threatening the national unity." 

29. That at the end of the Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about the action plan for 
national unity as well as cultural and 
emotional integration of the country." 

SHRI DIPEN GHOSH:  Sir I move: 

30. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention that the Government has 
failed to implement the Rajiv-
Longowal Accord and bring about a 
just and amicable solution to all 
outstanding  issues  in Punjab." 

31. That at the end of the motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention that the Government has 
failed  to   contain     extremist  and 

/ 



325    Motion of Thanks on the        [ 3 MAR. 1992 ] Presidents Address 326 

separatist activities in Jammu and 
Kashmir and to bring about normalcy 
in the Valley. 

32. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention that the changes made by 
the Government in the indsutrial, 
fiscal and trade policies have 
resulted in the erosion of coun 
try's economic sovereignty and 
abandonment of the principle of 
self-reliance." 

33. That at the end of the Motion, the 

following  be  added, namely:— 

"but regret that the Address fails to 
mention that me Government's new 
industrial policy has resulted in the 
further lowering of industrial growth 
rate leading to recession, opening of 
India's domestic market to Western 
multi-nationals and creating problems 
for small scale industries and further 
squeezing of employment 
opportunities." 

34. That  at the end of the Motion, the 
following  be added, namely:— 

"but regret that the Address fails to 
mention that the changes in the trade 
policy and devalution of Indian rupee 
have resulted in the reduction of 
country's export-earning  in   Dollar 
terms." 

35. That at the end of the Motion, the 
following   be   added,   namely:— 

"but regret that the Address fails to 
mention that the creation of National 
Renewal Fund for executing its Exist 
Policy and Government's decision to 
wind-up and frame the work of several 
Central Government offices and 
abolition of posts would result in large 
scale retrenchment of workers aid 
employees." 

36. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention that the Government's 
resorting to administered price rise 
and adopion of certain other policy 
decisions have resulted in the rise in 
prices of all esential commodities and 
stepped up nflationary pressures." 

37. TFmt at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention that the economic policy 
changes initiated recently by the 
Government have reulted in a decline 
of country's GDP." 

38. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention that the Government's policy 
to allow participation of private sector 
in several infrastructural areas like 
power, steel, airlines, shipping, 
railways, telecommunication, defence 
production and disinvestment in the 
public sector upto 49 per cent would 
cause erosion in the position of 
commanding heights which the public 
sector has in the country's economy." 

39. That at the end of the Motion, the 

following be  added, namely:— 

"but regret that the Address fails to 
mention that the Government has 
failed to reject the Dunkel proposals 
which would lead to penetration of 
multi-nationals in the fields of 
agriculture, research, science and 
development' and affect the country's  
interest." 

40. That at the end of the Motion, the 
following be  added, namely:— 

"but regret that the Address fails to 
mention that the Government has 
failed to bring about a negotiated 
settlement of sharing and alloca 
tion of waters of inter-State rivers 
between the States." , 
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41. That at the end of the Motion, the 
following  be  added,  namely: __  

"but regret that the Address fails to 
mention that the Government's an-
nouncement of policy decision to 
allow disinvestment in public sector 
upto 49 Per cent and privatise the 
work of the Government establish-
ments like railways, defence, tele-
communications etc., would cause 
substantial shrinkage in the job 
opportunities for SCs/STs in Gov-
ernment Establishments and Public 
Sector Enterprises." 

42. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention that the Government orders to 
increase the prices of rice and wheat 
distributed through Public Distribution 
System and failure to bring more 
articles of daily necessity under PDS 
have substantially weakened the PDS, 
as such, resulting in further addition to 
the miseries of the  common people." 

THE VICE-CHAIRMAN     (SHRI 
BHASKAR ANNA JI MASODKAR): 
Amendments Nos. 43 to 50. Shri Narayan 
Kar. Not here. Amendments and moved. 

Amendments Nos. 51 to 61. Dr. Jinen-dra 
Kumar Jain- Not here. Amendments not 
moved. 

Amendments Nos. 62 to 74. Shri Sangh 
Priya Gautam. Absent. Amendments not  
moved. 

Amendments Nos. 75 to 77. S/Shri 
Anantray Davshanker Dave and Gopal- 
sinh G. Solanki, Not here. Amendments 
not moved. 

Amendments Nos. 78 to 80. S/Shri 
Gopalsinh G. Solanki and Anantray Dev-
shanker Dave. Not here. Amendments not 
moved. 

Amendments Nos. 81 to 97. Shri Sunil 
Basu Ray. 

SHRI  SUNIL     BASU     RAY    (West 
Bengal):   Sir,  I  move: 

81. That at the end of the Motion, the 
following be added, namely:— 

"but regret that tht Address fails to 
mention about the measures taken to  
restore   normalcy  in  Kashmir." 

82. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention about the abduction of a 
Russian Technician in Assam and his 
subsequent fate." 

83. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to state 
that the hard decisions taken by 
Government are motivated by the 
World Bank|TMF and that the new 
Industrial Policy is designed to open 
the doors to foreign capital, promote 
Indian Monopoly Capital, encourage 
Exit Policy, dismantle Public Sector, 
throw lakhs of workers [employees out 
of employment and to reduce the 
scope of employment." 

84. That at the end of the motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about the failure of Go-
vernment to implement the recom-
mendation of the National Com-
mission on Rural Labour." 

85. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention about the impact of the 
Dunkel proposals and Government's 
inability to take strong protective 
measures to defend national   
economic   sovereignty." 

86. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about the failure of 
Government to promote tourism for 
all sections of people." 
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87. That at the end of the motion, the 
tallowing be added, namely:— 

"but regret that the Address fails to 
mention about the measures taken to 
implement total land reforms as 
mardated by the Constitution." 

88. That at the end of the  Motion, the 
the following be added, namely:— 

"but regret that the Address fails to 
mention about the inability of the 
Government to assure Agriculture 
freedom from the vagaries of nature." 

89. That at the end of the Motion, the 
following he added, namely:— 

"but regret that the Address fails to state 
that he Cauvery continues to flow as a 
River of Discord." 

90. That at the end of the Motion, the 
following  bt  added,  namely:— 

"but regret that the Address does not 
mention about the failure of the 
Government to provide jobs social 
security, housing, water, health, 
education, good environment to the 
economically and socially down-
trodden  people." 

91. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention about the measures taken to 
abolish the practice of manual 
carrying of night soil and rehabili-
tation of the people encaged in this 
work." 

92. That at the end of the Motion, the 
following be added, namely:-- 

"but regret that As Address fails to 
mention about the measures taken to 
protect and promote the basic interest 
of SC/ST people by providing them 
with jobs and necessary financial 
support.'' 

93. That at the end of the Motion, the 
following   be  added,  namely:— 

"but regret that the Address fails to 
mention about the steps taken    to 

protect  the minorities. 

94. That at the end of the Motion, the 
folowing be added, namely:— 

•"but regret that the Address fails to 
mention about the steps taken to 
promote the interests of the women." 

95. That at the end of the motion, the 
following  be added,  namely:— 

"but regret that the Address fails to 
mention about the steps taken to 
strengthen the Public Distribution 
System." 

96. That at the end of the motion, the 
following be added,  namely:— 

"but regret that the Address fails to 
mention about the steps to control and 
bring down inflation, price rise and to 
restore value of Rupee." 

97. That at the end of the Motion, the 
following  be  added, namely:— 

"but regret that the Address does not 
mention about the failure of the 
Government to fallow the Non-
Alignment  Policy." 

THE      VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJJ MASODKAR): 
Amendments Nos. 98 to 101. Dr. R. K. 
Paddar. Absent. Amendments, not moved. 
Amendments Nos. 102 to 111. Shri Ranjit 
Singh Absent. Amendments not moved. 

Amendments Nos. 112 to 124. SjShri 
Jagdish Prasad Mathur, Krishan Lal Sharma, 
Sangh Uriya Gautam. Absent. Amendments 
not moved. 

Amendments Nos. 125 to 130 S/Shri 
Krishan Lal Sharma, Sangh Priya Gautam, 
Jagdish Prasad Mathur, Smt. Sush-ma Swaraj 
Absent. Amendments not moved. 

Amendments Nos. 131 to 144. Shri Ram 
Jethmalani and Sardar Jagiit Aurora.   Not   
here.   Amendments  not   moved. 

Amtndmen;  No.   145  Shri     J.  S.  Raju 
SHRI  J.   S.   Raju   (Tamil   Nadu):     I 
meve: 
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145. That at the end of the Motion 

the  follwing be added, namely:— 

"but regret that the Address does not 
spell out a dead line by which the 
backlog of vacancies reserved for SC 
and ST Communities in Government 
departments | Public Sector 
Undertakings and Banks will be filled 
up." 

THE      VICE-CHAIRMAN (SHRI 
 BHASKAR     ANNAJI     MASODKAR): 
Amendments Nos.  146 to 154. Shri    E. 
Balanandan. 

SHRI  E.  BALANANDAN     (Kerala): Sir,  
I move: 

146. That at the end of the Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention the serious flaws in the recent 
elections in Punjab in which 75 per cent 
of the people did not participate." 

147. That at the end of the Motion, 
the  following be  added,  namely:— 

"but regret that the Address fails to 
mention about the failure of the 
Government to take steps to implement 
the Rajiv-Longwai Accord in order to 
involve large majority of the Punjab 
people in the electoral process." 

148. That at the end of the Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention about the help provided by the 
Government to the BJP leaders to reach 
Srinagar to hoist the national   flag   
which   resulted   in  the 

workening of  the situation." 

149. That at the end of the Motion, 
the  following be  added,  namely:— 

"but regret that the Address fails to 
mention about recent move by the Uttar 
Pradesh Government to construct a 
boundary wall around the notified area 
near the Ternple Complex at Ayodhya 
which' includes the disputed rite." 

150. That at the end of the Motion, 
the  following be  added,  namely:— 

"but regret that the Address fails-to 
note the, adverse impaot of the changes 
being made in the industrial, financial 
and trade policies of the Government 
which are resulting in the weakening of 
the process of self reliance de-
industrialisation and foreign multi-
national-domination in our industrial 
financial and trade sectors." 

151. That at the end of the Motion, 
the following be added, namely: — 

"but regret that the Address fails to 
mention about the adverse impact of the 
unrestricted permission -given to the 
foreign multinationals to penetrate into onr 
industrial sector thereby rendering our 
established indigenous capacity idle, 
causing severe erosion in the R & D base 
built over the years and making the skilled 
manpower remain practically unutilised." 

152. That at the end of the Motion, 
the   following  be   added,   namelys— 

'but regret that the Address does not 
mention about the failure of the-
Government to protect employment and 
the growing attempts being made to send 
out of employment, millions "of workers 
from, various industrial and  service  
sectors." 

153. That at the end of the Motion, 
the following be added, namely:— 

"but regret that the Address does not 
mention about the failure of Government 
to bring back the prices to the level of 
July,   1990." 

154. That  at the end of the Motion, 
the   following  be   added,   namely:— 

"but regret that the Address does not 
mention about the policy of raising the 
administered prices of daily 
necessities like rice and wheat, which 
has created upward swing in prices." 
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THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Amendments 
Nos. 155 to 162. Dr. G. Vijaya Mohan Reddy. 

DR. G. VIJAYA MOHAN REDDY 
CAndhra Pradesh):   Sir I move: 

155. That at the end of the Motion, the 
following be added, namely.— 

"but regret that the Address does not 
mention about any effective action 
plan to solve the growing problem of 
starvation deaths among handloom 
weavers in the country." 

156. That at the end of the Motion, the 
following be  added namely:— 

"but regret that the Address does not 
mention about any integrated action 
plan to check the deteriorating law 
and order situation in several parts of 
the country.'' 

157. That at the end of the Motion, the 
following be added, namely.— 

"but regret that the Address fails to 
indicate any definite time frame to 
introduce legislation for comprehen-
sive electoral reforms." 

158. That at the end of the Motion, the 
following be  added,  namely.— 

"but regret that the Address fails to 
mention about any effective measures 
proposed to be taken to bring down 
the prices, particularly of consumer 
goods for providing relief to the 
people." 

159. That at the end of the motion, the 
following  be  added,  namely.— 

"but regret that there is no mention in the 
Address about any action plan to meet 
the threat posed by Pakistan's know-
how to acquire clear capability." 

160. That at the end of the Motion, the 
following be  added, namely.— 

"but regret that the Address does not 
mention about any effective action 

plan to solve the growing problem of 
population explosion in the country." 

161. That at the end of the Motion, the 
following be added, namely.— 

"but regret that the Address does not 
mention about any effective action 
plan to prevent the interference of IMF 
and World Bank in the financial policy 
of our Government." 

162. That at the end of the Motion, the 
following be added, namely.— 

"but jegret that the Address does not 
mention about any effective action 
plan to solve the crisis of petroleum 
and petroleum products in the 
country." 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Amendments 
No. 163 to 167. Shri Mentay Pad-manabham, 
Dr. Narreddy Thulasi Reddy, Dr. 
YelamanchiH Sivaji Smt, Renuka 
Chowdhury. Not here. Amendments not 
moved. 

Amendments Nos. 168 to 177. Shri Ashis 

Sen. 

SHRI ASHIS SEN; Sir, I move: 

168. That at the end of the Motion, the 
following be added, namely.— 

"but regret that the Address fails to 
mention that no step whatsoever has 
been taken by Government to im-
plement the Rajiv-Longowal Accord 
in relation to the State of Punjab." 

169. That at the end of the Motion, the 
following  be added, namely.— 

"but regret that the Address does not 
mention that Government have not 
taken appropriate measures to create 
the necessary climate for the safe 
return of the distressed migrants from 
the Kashmir Valley to their respective 
homes." 

170. That at the end of the Motion, the 
following be added, namely.— 

"but regret that the Address does not 
mention that our foreign exchange 
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reserves today computed at 10,000 
crores in rupee currency is only 
national and there js no material 
improvement in terms of foreign 
currency so as to feel assured and that 
the overall economic policy has led to 
borrowing of billions of dollars from 
the IMF and the other Agencies which 
could have been avoided had the 
alterate policy proposed by various 
economists and West Bengal 
Government been   considered   by   
Government." 

171. That at the end of the Motion, the 
following be added,  namely.— 

"but regret that the Address does not 
mention that more than 250.000 
industrial establishments have been 
closed and lakhs of workers rendered 
jobless." 

172. That at the end of the Motion, the 
following be added, namely.— 

"but regret that the Address does not 
state that the new industrial policy and 
the Exit policy will accentuate the 
unemployment position further." 

173. That at the end of the Motion, the 
following  be  added,  namely.— 

"but regret that the Address does not 
mention that Government's line of 
approach is that the public sector 
undertakings should heavily reduce 
their work force at least to the extent 
of 40 per cent and that the General 
Insurance Corporation has already 
issued a notification aming at 
superannuation of its staff prematurely 
at the age of 50 years and that several 
departmental establishments of the 
Central Government have been 
directed to be closed down find that 
proposals are afoot for drastic 
reduction of officers and other stac in 
all Government Departments and for 
stopping any recruitment and pro-
motion of staff. 55 

174. That at the end of the    Motion, 
tht   following be added,  namely:— 

"but regret that the Address does not say 
that measures to increase the 
representation of those belonging to 
Scheduled Castes Scheduled Tribes in 
Government, Public Sectors and 
Banks, though necessary, will not by 
themselves help remove their age-old 
disabilities unless comprehensive 
efforts are made to economically and 
socially uplift these entire sections of 
our people for which precious little 
has been done by Government." 

175. That at the end of the    Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
indicate that notwithstanding the time 
to time proposals made by 
Government to strengthen and 
improve the Public Distribution 
System, this has not reached a take-off 
stage on all-India level and that 
wherever the PDS by still working is 
severely affected by inadequate 
supplies from the Centre and that no 
step has been taken to supply various 
other essential articles through these 
outlets at fair price rates to push down 
the general price level." 

176. That at the end of      the Motion, 
the  following  be  added,  namely:— 

"but regret that the Address fails to give 
a warning -signal about the serious 
dangers inherent in the US Act Super 
301 and the move the Intellectual 
Property Rights for which the USA 
has been put-tng pressures to the 
detrement of our scientific research 
work in the fields of agriculture, 
pharma-cuticals and so  forth," 

177. That at the end of     the Motion. 
the following be added,  namely: ____  

"but regret that the Address does not 
mention about the Report of the High 
Power Committee on Financial 
System (Narasimhan Committee) 
whose recommendations are 
detrimental to the interests  of the      
people     and      the 
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country's financial system e.g.  (a) gradual 
privatisation of the      nationalised banks 
and other    financial institutions by a 
process      of disinvestment of shares,     
(b)  free entry to more and more    foreign 
banks into the country which will severely  
hit  the  indigenous   banks and  the 
expansion of their activities,  (c)  slashing 
down of priority sectors social lending    
from      the •   present  43 per cent—44 
per cent to 10 per cent of the total credit 
allocation thus drastically reducing the 
benefits accuring to the underdeveloped 
areas and the rural poor by the services 
rendered by   rural branches     and      
Regional    Rural Banks and thereby 
negating a major objective of bank    
nationalisation,  (d)  restructuring      of      
the banking system in a     way      that 
subserves the interests of monopolists,   
(e)   virtual  withdrawal      of Reserve 
Banks's powers to   inspect banks, (f)  
Selling of banks'    non-performing  assets   
at  a  substantial discount to a new agency  
(Assets Reconstruction        Fund)     
without directing disclosure of the    
names of the large defaulters who do not 
repay the loans and advances taken nor 
the interest thereon, (g) encouragement to 
winespread growth of Mutual Funds    
which    leads      to diversion   of banks    
deposits      to speculative market,       (h)     
unrestrained      massive      
computerisation mechanisation  of 
banking     operation in non-essent'al areas 
to create surplussaee  of staff     and      
conse-sequential   retrencnment.- 

SHR1   SUNTL   BASU   RAY:   Sir,       I 
move: 

178. That at  the  end of the    Motion, 
the  following  be  added,   namely:— 

"but regret the Address does not mention 
about any effective measures to solve 
the growing problem of 
unemployment amongst the youth of 
the country." 

179. That at the end of the    Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention about the execution of an 
effective action plan on priority basis 
to remove the increasing imbalance in 
the development of different regions 
in the country." 

180. That at the end of the    Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
mention about any effective measures 
proposed to be taken to check the 
continuously rising trend in the prices 
of essential commodities and 
consumer goods." 

181. That at the end of    the Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention about any positive plan for 
improving the living standard of 
agricultural labourers in the country.'' 

182. That at the end    of   the Motion, 
the  following be added,  namely:— 

"but regret that the Address does not 
mention about any effective measures 
proposed to be taken to check the 
growing incidents of volence during 
elections in the country particularly in 
the Northern  parts of the country." 

183. That  at the end of the    Motion, 
the  following  be  added,   namely:— 

"but regret that tie Address fails to 
mention about the steps to be taken 
for promoting cottage and handloom 
industries and providing necessary 
economic assistance in rural areas for 
this purpose." 

184. That  at  the  end  of the  Motion, 
the follofing be added, namely:— 

"but regret that the Address fails to 
mention about any action plan to 
augment water supply in Delhi es-
pecially  during  summer  seasons." 

185. That at the end    of the Motion, 
the  following be  added, namely:— 

"but -egret that the Address fails to 
mention  Government  intention   to 
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rehabilitate  the   slum-dwellers    in big 

cities." 

186. That at the end of   the   Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention about the enforcement of laws 
to check the menance of air and  water 
pollution." 

187. That at the end of    the Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention about the National Renewal 
Fund which has been created for 
executing its Exist Policy and 
Government decision to wind up and 
prune the work of several Central 
Government offices and abolition of 
posts which would result in large scale 
retrenchment of-workers and 
employees. 

188. That at the end    of the Motion, the 
following be added,  namely:— 

"but regret that the Address does not mention 
about the    Government's policy to  allow 
participation      of private sector in power, 
steel, airlines,   shipping,  railways,   
telecommunication,     defence     
production     , and disinvestment in the      
public sector upto 49 per     cent     which      
j would cause erosion in the position       of 
commanding heights which   the      public 
sector has in the country's      economy." 

189. That at the end of    the Motion, the 
following be added,  namely:— 

"but regret that the Address fails to 
mention that the Government has 
failed to reject the Dunkel Draft 
proposals which would lead to 
penetration of multi-nationals in the 
fields of agriculture, research, science 
& Technology and affect the   
country's   interest." 

190. That at the end of    the    Motion, the 
following be added,  namely:— 

"but regret that the Address fails to 
mention about the atrocities being 

committed on the tribal women in 
different   parts  of  Tripura." 

191. That at the end of    the Motion, the 
following be added, namely:— 

"but regret that the Address fails to 
mention about the gang rape com-
mitted at Union Maidan in Tripura. 

192. That at the  end of the    Motion, the 

following be added, natneily: 

"but regret that the Address fails to 
mention about the modernisations 
mention about of TISCO, Bumpur, in 
West Bengal." 

193. That at the end of    the   Motion, 
the following be added, namely:— 

"but regret that there is no mention in the 
Address about the modernisation 
expansion, revitalisation of Cycle 
Corporation of India and Refractory 
units of Bum Standard Co. Ltd., etc." 

194. That at the end of the    Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention about the nationalisation of 
jute industry." 

195. That  at the end of    the Motion, 
the following added, namely:— 

"but regret that the Address fails to 
mention about the extension of 
suburban services upto Asansole and 
running of EMU coaches between 
Barddhaman and Asansol of Eastern  
Railway." 

196. That at the end of the    Motion, the 
following be added namely:— 

"but regret that the Address fails to 
mention about the need to protect the 
towns and villages in and around coal 
mines from gas and fire etc. caused 
due to slaughter and  unscientific 
mining." 

197. That at the end of    the Motion, the 
following be added namely:— 

"but regret that the Address fails V 
mention  about  the  implementatit 



341    Motion of Thanks on the [ 3 MAR. 1992 ] Presidents Address        342 

of the rehabilitation package for the 
people of affected coal mines areas." 

198. That   at   the   end of the Motion, 
the following be added namely:— 

"but regret that the Address fails to 
mention about erosion taking place on 
the left bank of Damodar river in 
Asansol and Durgapur subdivisions 
for drawing sands in an unscientific 
manner. 

199. That at the end of    the Motion, 
the following be added namely:— 

"but regret that the Address fails to 
mention about the need to protect the 
so-called chronically sick industries 
and mines from closure and take steps 
for proper invest-.ment in them for 
modernisation, diversification 
expansion to make them viable." 

SHRI E. BALANANDAN Sir, I move: 

200. That at the     end of the Motion, 
the following be  added namely:— 

"but regret that the Address does not 
mention about the more of the 
Government for the privatisation of 
power sector inviting foreign multi-
national companies." 

201. That at the end of the    Motion, 
the following be added namely:— 

"but regret that the Address fails to list 
any steps to harness the hydel 
capacity of the country for power 
generation which is a cheaper source  
of electrical energy." 

202. That at the  end of the    Motion, 
the following be  added namely:— 

"but regret that the Address fails to 
indicate that allocation of required 
funds will be for the rural deve-
lopmental programmes." 

203. That at the end of    the Motion, 
the following be added namely:— 

"hut regret that the Address fails to 
support  the   Pdestenian liberation 

Movement by hobnobbing with the 
Israel and by crying for a com-
prehensive and multifaceted rela-
tionship." 

204. That  at the end of the    Motion, the 
following be  added namely:— 

"but regret that the Address fails to 
indicate the dangerous move of the 
Government to trying for US-India   
military   cooperation." 

THE       VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJl MASODKAR): 
Amendments Nos. 205 to 238. S/Shri 
Chaturanan Mishra, N. E. Balaram, Guru 
das Das Gupta, Dr. Z. A. Ahmad. Not 
here.      Amendments not
 moved.. 

Amendments Nos.  239     to  270.    Shri 
Ramacbandran Pillai. 

SHRI     RAMACHANDRAN     PILLAI 

(Kerala):  Sir I move: 

239. That at the end of    the Motion, 
the following be added namely:— 

"but regret that the Address fails to-
mention that the Punjab elections had 
been marred by very low polling due to 
the atmosphere of fear generated by 
the terrorist threats, and due to the 
manipulations by the Ruling Party and 
the Union Government which by 
refusing to-announce a political 
package facilitated by the boycott by 
the-Akalis." 

240. That at the  end of the    Motion, 
the  following  be  added,  namely:— 

"but regret that the Address fails to 
mention that the Punjab elections 
were vitiated by the rigging of the 
polls in some places by Congress 
(T).* 

241. That at the end of the    Motion, 
the  following  be  added,   namely:— 

"but regret that the Address fails to 
mention that the narrow partisan 
attitude adopted by the Union Go-
vernment had harmed the cause of 
national unity by alienating further the 
mass of Sikhs by heightening the 
communal gulf in   the State." 
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242. That at the  end of the Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention that the Union Government 
would take immediate steps to 
implement Rajiv-Longowal  Accord.'' 

243. That   at the  end of the  Motion, 
the  following be  added,  namely:— 

"but regret that the Address fails to 
mention that the Ekta Yatra and the ;' 
subsequent J.K.L.F. march to the Line 
of Actual Control had deteriorated the 
situation in the Kashmir Valley with 
extremists intensifying their activi-
ties." 

244. That  at the end of the Motion, 
the following be  added,  namely:— 

"but regret that the Address fails to 
mention that the failure of the Union 
Government in taking appropriate 
steps in solving the economic 
backwardness and regional 
imbalances has further deteriorated 
the Assam situation." 

245. That  at  the  end of  the   Motion, 
the following be  added,  namely:— 

"but regret that the Address fails to- 
mention that the discontent and the 
struggle for the identity of the tribal 
people umst be sympathetically 
considered and maximum regional 
autonomy should be granted to the 
contiguous tribal region." 

246. That  at  the  end of the Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention that there is no other way to 
|SOlve the Ram Janafn-bhoomi-Babri 
Masjid dispute ex cept by 
negotiations by both sides, failing 
which abiding by the court verdict 
before whom the case is pending." 

247. That  at  the  end  of the  Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention that Union Government 
would firmly defend the rights of the 
minorities and protect them from the 
ravages of communal  riots.'' 

248. That at  the end of the Motion, 
the following be added,  namely:— 

"but regret that the Address fails tjo 
mention that Union Government 
would take all steps to end the 
discrimination practised against the 
minority in educaton, jobs and social  
security  facilities.' 

249. That at the end of the Motion, 
the following be  added,  namely:— 

"but regret that the Address fails to 
mention that new economic policy 
pursued by the Union Government 
has far-reaching adverse 
consequences on the country's 
economic sovereignty and the people's 
well-being." 

250. That at  the   end of  the   Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention that the new industrial policy 
pursued by the Union Government 
would adversely affect self-reliance 
and endanger economic sovereignty." 

251. That   at  the  end of  the  Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention that the new industrial policy 
was a bonanza for the big 
industrialists and would work against 
the small and medium sectors." 

252. That at the end of the Motion, 
the following be added,  namely:— 

 

"but regret that the Address fails to 
mention that the fiscal and budgetary 
policies of the Government are a 
nacked attempt to pass of the burden 
on the common people." 
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253. That at the end of the Motion, 
the  following  be  added,   namely:— 

"but regret that the Address fails to 
mention that going in for further IMF 
loans with the fulfilment of the 
conditionalities, would lead India into 
a debt trap and undermine her 
economic sovereignty." 

254. That  at the end  of the Motion, 
the following be  added,  namely:— 

"but regret that the Address fails to 
mention that increasing budget 
deficits passes the burden on to the 
common people through inflation." 

255. That  at the  end of the  Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention that the 20 per cent 
devaluation of the rupee, the indirect 
taxation and the administered price 
hike had brought high inflation  and  
stagnation." 

256. That at the  end of the Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention that the people are suffering 
due to galloping- prices of all 
essential commodities." 

257. That at the end of the Motion, 
the  following  be  added,  namely:— 

"but regret that the Address fails to 
mention that the production dates in 
several infrastructural areas like 
electricity, coal, steel, etc. are not 
satisfactory thereby causing 
constraints on the growth of the   
industries." 

258. That    at the end of the Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
mention about failure of Union 
Government to take steps in solving 
regional imbalances in   the   
infrastructural   facilities." 

259. That   at  the   end  of the  Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
mention that the new economic 
policy of the Union Government 
would adversely affect the progress 
of Science and Technology in our 
country." 

260. That at  the  end of the  Motion, 
the  following be added, namely:— 

"but regret that the Address fails to 
mention about the failure of the 
Union Government to implement 
genuine radical land reforms." 

261. That  at  the  end of the  Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to mention 
that the new policies have opened the 
doors for multinational penetration in the 
seeds policy and joint ventures in 
agroprocessing industry end this would 
harm the interests of the peasantry and 
the people in the   country. 

262. That at the end of the Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention that the army to army 
cooperation with USA would cause 
serious adverse repercussions on our 
foreign policy and   endanger   
national   security." 

263. That   at the end of the Motion, 
the  following be added,  namely: ____  

"but regret that the Address fails to 
mention that the Union Government 
bad entered agreements with U.S. on 
military collaboration without taking 
people or parliament   into  
confidence." 

264. That at the end of the Motion, 
the following be added namely:— 

"but regret that the Address fails to 
mention that the curtailment of 
powers vested with the Panchayat Raj 
institutions in Kerala amounts to an 
attack on the democratic   rights  of  
the people.*' 
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265. That at the  end of the Motion, 
the following be added, namely:— 

"but regret that the Address falls to 
mention the vicious attacks and 
atrocities on Scheduled Castes, 
particularly the landless agricultural 
labour and the steps taken to redress 
their problems." 

266. That  at the  end of the Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention the sufferings of the Tribal 
people who are subjected to the 
bondage of feudal exploitation by big 
contractors and landlord and also the 
rapacious capitalist exploitation and 
the steps Government intends to take 
to   solve   their   problems." 

267. That   at  the  end  of  the  Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
mention the unequal status of women 
and the double oppression they suffer 
in contemporary Indian society • and 
the steps Union Government to take to 
solve   this   serious  problem." 

268. That at  the end of  the  Motion, 
the  following  be  added,  namely:— 

"but regret that the Address falls to 
mention the increasing penetration of 
communal, casteist and profiteering 
forces in the education   system." 

269. That at the   end of the    Morion, 
the  following be  added,  namely:— 

"but regret that the Address fails to 
mention the State's responsi-sibility in 
providing education for all and to 
check the rampant privatisation and 
commercialisation  of   education." 

270.  That  at  the end of the  Morion, the  
following be added,  namely:— 

"but   regret   that   the   Address 'fails to   
mention the necessity to carry 

forward the struggle to defend secular 
values and scientific temper   in   the   
country." 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Amendments Nos. 271 to 302. S/Shri 
Chaturanan Mishra, N E. Balaram, Gurudas 
Das Gupta, Dr Z. A. Ahmad. Not  here.        
Amendments   not    moved. 

Amendments Nos. 303 to 307. Shri 
Tindivanam G. Venkatraman. Not here. 
Amendments  not  moved. 

Amendments Nos. 308 to 321. Shri Ananat   
Ram   Jaiswal. 

SHRI ANANT RAM JAISWAL (Uttar   
Pradesh):   Sir,   I   move: 

308. That   at  the  end of the  Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention the brutal massacre at Bara in 
Gaya district of Bihar on  February   
12.   1992." 

309. That at the end  of  the  Motion, 
the  following be added,  namely:— 

"but regret that the Address faite to 
mention the need for containing    
Government    expenditure'*. 

310. That   at  the  end  of  the   Motion, 
the  following  be  added,  namely:— 

"but regret that the Address fails to 
mention the need to fix a maximum 
limit of personal income    and    
expenditure." 

311. That  at the  end  of the Motion, 
the  following  be  added,  namely:— 

"but regret that the Address fails to 
mention the starvation deaths and the 
abject poverty among the handloom 
weavers of the country." 

312. That  at  the end of  the   Motion, 
the  following  be  added,  namely:— 

"but regret that the Address fails to 
mention the ever-increasing prices of 
cotton and staple yarn" 
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313. That  at the end of the Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
mention the starvation deaths in   
Kalahandi,   Orissa." 

314. That at the end of the    Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
mention the sky-rocketing prices  of 
essential  goods." 

315. That  at the  end  of the  Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention the need to bring all the 
primary schools at an uniform   level." 

316. That  at  the end of the Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention the scheme proposed to be 
devised to conserve petroleum.'' 

317. That at  the  end  of the Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
mention the need for eradication   of  
corruption." 

318. That  at  the  end of the Motion, 
the  following be added,  namely:— 

"but regret that the Address fails to 
mention the acceptance of 
commission by eminent leaders of the 
country in the Bofors gun deal." 

319. That  at the  end of the Motion, 
the following be added,  namely:— 

"but regret that the Address fails to 
mention about the acceptance of 
conditionalities by the present 
Government under pressure from the 
World Bank and I.M.F. against   
national   interests." 

320. That  at  the end of the Motion, 
the following be added,  namely: ____  

"but   regret   that   the   Address   fails 

to mention about the backwwd-ness 
of various regions in the country 
because of unbalanced development  
schemes." 

321. That at  the  end of the Motion, 
the following be added,   namely:— 

"but regret   that   the   Address   fails 
to mention   about  the   debt   trap 
in which the country finds   itself 
at present." 

THE        VICE -CHAIRMAN (SHRI 
BHASKAR     ANNAJI     MASODKAR): 

Amendments   Nos.   322   to   335.      Shri 

Yashwant  Sinha 

SHRI  YASHWANT  SINHA:      Sir,   I 
move: 322. That at the end of the 
Motion 
the  following be added,  namely:— 
"but   regret that  the   Address    does 

not mention about the failure of 
Government to hold free and fair 
elections in Punjab and thus reducing 
the elections to a mere farce." 

323. That at the end of the Morion, 
the  following be  added, namely:— 

"'but regret that the Address does not 
mention that the Government has 
failed to give a fillip to exports which 
in fact have recorded a decline and 
that the increase in the foreign 
exchange reserves is made up only of 
loans and other liabilities and does not 
reflect the strength of the economy." 

324. That at the  end of  the  Motion, 
the  following be  added,   namely:— 

"but regret that the Address does not 
mention that expenditure on the plan 
during the current year has been 
slashed and development work  is 
likely  to  suffer." 

325. That at the end of the Motion, 
the following be added,  namely:— 

"but regret that the Addrese dose not   
mention   the   adverse   impact 
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on the banking sector of the ac-

ceptance of the Narasimham 

Committee   recommendations." 

326. That at the  end of the Motion, 
the following be added,  namely:— 

"but  regret that the  Address    dow 
not mention the fact that the prices of 
essential commodities have gone up 
by 28 percent during the last six 
months thus causing untold hardship 
to the common   man." 

327. That  at the end of the Motion, 
the following be added,  namely:— 

"but regret that the Address does not 
mention the fact feat under the new 
economic policy of    the 
Government planning has lot all 
meaning and the Planning Com-
mission   has   become   redundant." 

328. That at the  end of the Motion, 
the  following be added,  namely:— 

"but regret that the Address does not 
mention about the failure of the 
Government to effectively tackle soil 
erosion and land degradation and to 
come out wife a long term land-use 
plan for the  whole  country." 

329. That   at  the  end of  the   Motion, 
the  following be added,  namely:— 

"but regret that the Address does not 
mention about the failure of the 
Government to finalise a National 
Agricultural Policy." 

330. That at the end of the  Motion, 
the following be added,  namely:— 

"but regret that the Address does not 
mention any plans about creating 
employment opportunities on a 
massive scale both for the educated as 
well as uneducated  unemployed." 

331. That at the end of the Motion, 
fee following be added,  namely:— 

"but regret that the Address does not 
mention fee growing onesided  
military      cooperation   wife 

the US which is likely to threaten fee  
security of fee  nation." 

332 That at fee end of the Motion, 
fee  following be added,  namely:— 

"but regret feat fee Address does not 
mention fee failure of fee Government 
to honour its own commitment on the 
floor of Rajya Sabha feat 
establishment of full diplomatic 
relations with Israel shall have to pend 
fee outcome of the West Asia peace 
talks." 

333. That at the end of the Motion, 
fee following be added, namely:— 

"but regret feat the Address does not 
mention the manner in which the 
Government has seriously 
compromised its position on fee NPT 
during summit meeting of the Security 
Council and earlier during the visit of 
US Senator, Larry   Pressler". 

334. That  at fee end of the Motion, 
fee  following be added,  namely:— 

"but regret that the Address does not 
mention fee manner in which the 
sovereignty of fee nation and the 
dignity of Parliament have been 
severely compromised as a result of 
the surrender to IMF/World Rank 
including discussing budget proopeals 
with) them." 

335. That at fee end of fee Motion, 
fee following be  added,  namely:— 

"but regret feat fee Address fails not 
mention that the Government is not 
only bartering away to sovereignty 
but also undermining fee 
constitutional provisions relating to 
solcalism, individual equality, 
removal of regional disparities and 
class distinctions through its new 
economic policy." 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Amendments Nos. 336 to 359. Shri Shabbir 
Ahmad Salaria, Not here. Amendments not  
moved. 
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Amendments Nos. 360 to 369. Shri 
Shankar Dayal Singh. Not here. Amendments   
not  moved. 

SHRI DIGVIJAY SINGH: Sir, I move. 

370.  That  at the  end of the  Motion, the 
following be  added, namely:— 

"but regret that the Address fails to 
mention the failure of the Government 
to prevent the massacre at Bara in 
Bihar and the failure of successive 
Governments in Bihar to protect the 
lives and property of the weaker 
sections   of   society." 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Amendmauts from No. 371 to 399 by 
Shrimati Sarala Maheshwari. Absent. Not 
moved. 

Amendments from No. 400 to 419 by Prof. 
Saurin Bhattacharya. Absent. Not  moved. 

Amendments from No. 420 to 463 by Shri 
Satya  Prakash Malaviya. 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASQDKAR): 
Amendments from No. 464 to 473 by Shri  
Md.  Salim.     Absent.    Not  moved. 

Amendments from No. 474 to 480 by Shri 
Debabrata Biswas. Absent. Not moved. 

Amendments from No. 481 to 495 by Shri 
Ramdas Agarwal. Absent. Not moved. 

Amendments from No. 496 to 525 by Shri 
Ram Awadhesh Singh. Absent. Not  moved. 

Amendments from No. 526 to 530 by  Shri   
Ish   Dutt   Yadav. 

SHRI   ISH   DUTT   YADAV   (Utter 
Prpdesh):   Sir,   I   move: 

526. That   at  the  end of  the  Mbtion, 
the following be  added, namely:— 

"but regret that the Address does not 
mention about the intention of the 
Government to implement the 
recommendations of the Mandal 
Commission for the uplift of 
Backward Classes." 

527. That  at the  end  of the Motion, 
the following be  added, namely:— 

"but regret that the Address does not 
mention about the deteriorating Law 
and Order siutation and increasing 
terrorism in the State of   Uttar   
Pradesh." 

528. That  at  the  end  of  the Motion, 
the following be  added, namely:— 

"but regret that the Address does not 
mention any programme to speedily 
solve the problem of unemployment 
and remove the growing 
dissatisfaction among the   
unemployed   youth.'' 

529. That at the end of the  Motion, 
the following be  added, namely:— 

"but regret that the Address does not 
mention the strong steps to be taken 
by the Government to check and 
control the increasing prices   of 
essential   commodities." 

530.  That  at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does 
not mention the clear intention 
of the Government to remove 
the regional imbalances in the 
country." . 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Amendments 
from No. 531 to 538 by Shri V. Gopalsamy. 

SHRI V. GOPALSAMY: Sir, I move: 

531. That at the end of the Motion, 
the following be added, namely:— 

"but regret that the Address fails to 
mention the recent revelation regarding 
payment of Commission in Bofors Gun 
deal, which appeared in DYDEN 
NHYTER, a Swedish Newspaper and 
steps to be taken to expose the real 
culprits in the Gun deal." 

532. That at the end of the Motoin, 
the following be added, namely:— 

"but regret that the Address fails to 
mention about the total surrender of 
India's Economic sovereignty at the feet 
of World Bank and IMF thereby opening 
the doors in India for the encroachment 
of Multinationals." 

533. That at the end of the Motion, 
the  following be  added,  namely:— 

"but regret that the Address fails to 
mention about the implementation of the 
recommendations of the Mandal 
Commission to establish social Justice. 

534. That at the end of the Motion, 
the  following be     added, namely:— 

"but regret that the Address fails to 
mention that the Christians belonging to 
the SC and ST communities will be given 
the same status and rights and privileges 
enjoyed by the SC and ST persons 
following Hindu religion." 
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535. That at the end of the Motion, 

the following be added, namely:— 

"but regret that the Address fails 
to mention about the significance of 
sanctioning        and implementing 
Sethusamudram   Canal  Project." 

536. That at the end of the Motion, 
the  following toe  added,   namely:— 

"but regret that the Address fails to 
mention that with a view to protect the 
unity and integrity of the country 
Nehru's assurance to Non-Hindi 
speaking people about the continuation 
of English will be incorporated in  the  
Constitution." 

537- That at the end of the Motion, the   
following be   added,   namely:— 

"but regret that the Address fails to 
mention about the deletion of Article 356 
of the Constitution to uphold the concept 
of federalism." 

538. That at the end of the Motion, the   
following be   added,   namely:— 

"but regret that the Address fails to 
mention about Government's failure to 
safeguard the rights of citizens from the 
indiscriminate use of TADA for offences 
falling under the general and penal laws 
of the country and to direct the State 
Government not to use TADA in a vin-
dictive way to harass their political 
adversaries and peoples' representatives 
and the need to review immediately 
ways like TADA." 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Amendments from No. 539 to 546 by Dr. 
Nagen Saikia. Absent. Not moved. 

Amendments from No. 547 to 556 by Shri 
Pasumpon Tha. Kiruttinan. 

SHRI PASUMPON THA, KIRUTTINAN 
(Tamil Nadu):  Sir, I move: 

547. That at the end of the Motion, the  
following be  added,  namely:— 

"but regret that the Address fails       to 
mention about Government's failure 

to safeguard the rights of Citizens from 
the indiscriminate use of TADA for 
offences falling under the general and 
Penal laws of the country and direct the 
State Governments not to; use TADA in a 
vindictive way to harass their political 
adversaries and people's representatives 
and the need to review immediately laws 
like TADA." 

548. That at the end of the    Motion, the   
following be   added,   namely:— 

"but regret that the Address does not 
mention about the failure of the 
Government to take timely steps to solve 
the Cauvery water dispute." 

549. That of the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about Government's intention to 
implement the recommendations of 
Mandal Commission securing thereby 
the rights of the backward and most 
backward classes of the country and 
honouring its commitment in that 
regard." 

. 550. That at the end of the Motion, the   
following be   added,   namely:— 

"but regret that the Address fails to 
mention about the devaluation of the 
Indian Rupee which has started causing 
economic imbalances throughout the 
country and spiralling of prices which 
terribly affect the common man." 

551. That at the end of the Motion, 
the   following be   added,   namely:— 

"but regret that the Address fails to 
mention about the growing un-
employment problem of the country." 

552. That at the end of the Motion, 
the  following be   added,   namely:— 

"but regret that the Address does not 
mention about the deviation of the 
Government from the non-alignment 
policy." 
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553- That at the end of the Motion, the  
following be   added,  namely:— 

"but regret that the Address fails to 
mention about the hiks in prices of 
essential commodities causing untold 
hardships to the people of this country." 

554. That at the end of the Motion, 
the  following be   added,  namely:— 

"but regret that the Address does not 
mention about the restructuring of the 
Constitution of India on federal basis and 
giving of more autonomy to the States." 

555. That at the end of the Motion, 
the   following  be   added,   namely:— 

"but regret that the Address fails to 
mention about the significance of 
sanctioning and implementing Sethu 
Samudram Canal Project." 

556. That at the end of the Motion, 
the  following be   added,   namely:— 

"but regret that the Address fails to 
mention about the total surrender of 
India's economic sovereignty to the 
World Bank and IMF thereby opening 
the doors in India for the economic 
domination and encroachment by the 
multi-nationals." 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Amendment No. 557 by Shri Mentay Pad-
manabham.   Absent.   Not  moved. 

Amendments from No. 558 to 567 by Shri 
Bhupinder Singh Miami. Absent. Not moved. 

Now the amendments are moved. What-
ever amendments are moved... 

SHRI SANGH PRIYA GAUTAM:     I 

was although present in the House but when 
you called my name I went to take a glass of 
water. I may be allowed to move all my 
amendments. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): What is 
your request? i am not following 

 SHRI SANGH PRIYA GAUTAM:     I 

may be allowed to move all my amendments. 

SHRI KAMAL MORARKA: He had gone 
to the Lobby for two minutes and he missed 
it, 

SOME HON. MEMBERS: It cannot be 

done. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Your 
name was called but you were not present. 
Anybody wants to say anything on this? 

SHRI V. NARAYANASAMY (Pondi-

cherry): It is not possible. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Nothing is going to be lost. 

SHRI V. NARAYANASAMY: No, Sir. 
We have to go by the rules. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): Sir, you call an 
amendment. If the hon. Member is present, he 
can move the amendment. If he is not present, 
you rule that the amendment is not moved- 
You cannot go back on time.   (Interruptions). 

SHRI MURASOLI MARAN (Tamil 
Nadu): Sir, heavens will not fall. (Inter-
ruptions) . 

SHRI P. CHIDAMBARAM: Suppose 
tomorrow another Member comes and says, "I 
did not know that the amendments would be 
put at 3.30 p.m. I came at 5 O'clock. And I 
have come today, you allow him to move the 
amendments tomorrow? 

SOME HON. MEMBERS: No. Not 
tomorrow. 

SHRI  MURASOLI  MARAN: Before 
you close the subject, the hon. Member 
is   coming.   So,   he   may      be allowed. 
(Interruptions). 

SHRI V. NARAYANASAMY: Sir, this 
will be opening the Pandora's box. 
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[Shri V. Narayanasamy:] Then  two  or  three 

more  Members   will come and they will also 

insist on moving their   amendments.   

(Interruptions). 

SHRI R. K. DHAWAN: If somebody gives 
a notice that he wants to move a fresh 
amendment now, will you allow him? 

SHRI V. NARAYANASAMY: Why 
should we violate the rules? (Interruptions). 

Sir, what is your ruling? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR      ANNA JI      MASODKAR): 
I am giving my ruling. 

SHRI ASHIS SEN: It was not wilful 
absence. It was need-based absence. Need-
based absence should be given consideration.   
(Interruptions). 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): ft does 
appear that the subject of moving 
amendments was not over when the hon. 
Member requested the Chair. I think he 
should have an opportunity to move the 
amendments-   (Interruptions). 

SHRI JAGESH DESAI (Maharashtra): 
Sir, you will also say that it will not be 
a precedent. Otherwise, it will open the 
Pandora's box. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): The 
position appears to be, as I got ascertained, 
that it is in the discretion of the Chair if an 
explanation is given properly and the subject 
is not over. It does appear that the subject is 
not over. 

SHRI V. NARAYANASAMY: It will be a 
precedent for others. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): It is not 
a precedent. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. 
R. BHARDWAJ): He can move all other! BJP 
Members' amendments also because he is now 
present. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR      ANNAJI      MASODKAR): 
Out of a group, anybody can move. 

SHRI H. R. BHARDWAJ: If there is an 
hon. Member who has a sort of personal 
amendment and if he is not present for a short 
while, it is all right. But nobody is taking them 
seriously. None of the BJP Members is there. 
Will he move all the amendments for them? 
This is a bad precedent. 

SHRI V. NARAYANASAMY; Sir, the 
amendment to be moved by him should stand 
in his name. The names of other Members 
should not be called. 

THE,       VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. S. 
P. Gautam, amendment Nos. 1 to 6, 62 to 74, 
112 to 124 and 125 to 130 stand in your name 
as well as in the names of other Members. But 
you can move them because you are present. 
And I have permitted you as a special case. 
You can move   all  these  amendments. 

SHRI SANGH PRIYA GAUTAM: Sir T 
move: 

1. That at the end of the Motion, the 
following be  added,  namely:— 

"but regret that the Address does not 
mention about any effective action 
plan to solve the growing problem of 
unemployment amongst the youth of 
the country." 

2. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about the executive of an 
effective action plan on priority basis 
to remove the increasing imbalance in 
the development of different regions in 
the country." 

3. That at the end of the Motion the 
following be added, namely:— 

"but regret that the Address does not 
mention about any effective and far-
reaching measures proposed to 
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be taken to check the continuously 
rising trend in the prices or essential 
commodities and other consumer 
goods of use to the common 
man." 

4. That at the end of the Motion, the 
following be  added, namely:— 

•'but regret that the Address does not 
mention about any integrated plan to 
check the growing Naxalite menace in 
several parts of the country, 
particularly in the States of Andhra 
Pradesh, Maharashtra, Bihar  and   
Orissa." 

5. That at the end of the Motion,    the 
following be added, namely:— 

"but regret that the Address fails to 
indicate any definite time frame to 
introduce legislation for comprehen-
sive and consolidated election re-
forms." 

6. That at the  end of the Motion,  the 
following be added, namely:— 

'•but regret that the Address fails to 
indicate any policy on Jammu & 
Kashmir and to Put down the mili-
tancy   and   secessionism  there." 

62. That at the end of the Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about Government's plan to 
reduce the litigation expenses by 
initiating suitable action for setting up 
of benches of High Courts at different 
places in the States and likewise 
establishing benches of the apex Court 
of the country zone-wise." 

63. That at the end of the Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address    about    the    steps 
Government have in mind to improve     
the     Public     Distribution  . System." 

64. That at the end of the Motion, the 
following be added, namely:— 

''but regret that there is no mention m the 
Address about the measures 
Government proposes to take to 
rejuvenate the fertilizer industry, 
especially when some units are facing   
closure." 

65. That at the end of the Motion,   the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about the steps to be taken for 
ending the burden of foreign debts." 

66. That at the end of the Motion, the 
following be added, namely:— 

''but regret that there is no mention in the 
Address about any plan to provide 
relief to the poor consumers of the 
country by bringing down prices of 
essential commodities." 

67. That at the end of the Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address as to when the existing 
education system will bo changed to 
make it an employment-oriented one." 

68. That at the end of the Motion, the 
following be added, namely:— 

''but regret that the address does not 
mention of a time bound programme 
for making special arrangements for 
the promotion of education in areas 
inhabited by people belonging to the 
backward classes and poorer sections 
of the society so that they come up to 
the standards of the people of other 
prosperous sections of the society in 
the country." 

69. That at the end of the Motion,   the 
following be added, namely:— 

"but regret that there is no indication in 
the Address that Centre-State relations 
would be reviewed with a view to give 
more autonomy to the States." 
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70. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about any programme for the 
prevention of child labour in the 
country." 

71. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 
mention about the steps to be taken in 
respect of public sector enterprises 
which are incurring losses, either to 
close them Or make them profitable 
units once again." 

72. That at the end of the Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about the steps to be taken to 
improve the lot of landless:   
agricultural   labourers." 

73. That at the end of the Motion, the 
following be  added, namely:— 

"but regret that there is no mention in the 
Address about the steps to be taken to 
tone up the Administrative machinery, 
achieve utmost economy and curtail 
wasteful expenditure in the 
administration." 

74. That at the end of the Motion, the 
following be  added, namely:— 

"but regret that there is no mention about 
setting up of a University or an 
Institution of national importance in 
the name of Dr. B„ R. Ambedkar." 

112. That at the end of the Motion, the 
following be added, namely:— 

"but regret that the Address does not 

spell out concrete proposals for village 

upliftment." 

113. That at the end of the Motion, the 
following be  added, namely:— 

"but regret that the Address does not 
mention about any plan to check 

the imigration of rural people to urban 
areas in the absence; of proper living 
conditions and also due to their poor 
economic conditions," 

114. That at the end of the Motion,    the 
following be  added, namely:— 

"but regret that the Address does not 
give any assurance to the landless 
agricultural labourers and Adiva-six 
that they would no longer be required 
ot migrate to other States in search of 
livelihood," 

115. That at the end of the   Motion,    the 
following be  added, namely:— 

"but regret that there is no mention in the 
Address as to how Government 
intends to put an end to the ongoing 
caste clashes in rural areas." 

116. That at the end   of the Motion,   the 
following  be  added, namely:— 

"but regret that there is no mention in the 
Address about schemes to link the 
villages and the towns with nearly 
national highways." 

117. That at the end of the Motion,    the' 
fpllowing be  added, namely:— 

"but regret that there is no mention in the 
Address for encouraging the 
establishment of more cottage indus-
tries in rural areas." 

118. That at the end   of the Motion, the 
following be added, namely:— 

"but regret that there is no mention 
in the Address   for improving the 
supply of drinking water in rural 
areas." 

119. That at the end of the! Motion,    the 
following be added, namely:— 

"but regret that the Address does not 
mention about any scheme to apprise 
the poor and ordinary farmers, about 
the last researches in in fiald of 
agricurure" 
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120. That at the end of the Motion,   the 
following be added, namely:— 

"but regret that the Address fails to 
mention about Government's desire to 
bring forward crop insurance scheme 
for farmers." 

121. That at the end of   the   Motion, the 
following be added, namely:— 

''but regret that the Address does not 
spell out Government's intention to 
bring an end to large seale bungling in 
the public distribution system." 

122. That at the end of the   Motion,   the 
following be added, namely:— 

"but regret that the Address does not 
mention about starvation deaths in 
some parts of the country and Gov-
ernment's resolve to prevent these 
most unfortunate incidents, parti-
cularly in view of its claim of all 
round progress in the country." 

123. That at the end of   the   Motion, the 
the following be added, namely:— 

"but regret that there is no mention in the 
Address about Government's failure to 
build up public opinion against 
activities of secessionists and militants 
in some parts of the country." 

124. That at the end of   the   Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about the failure of 
Government to inculcate a sense of 
oneness amongst people of the 
country." 

125. That at the end of the   Motion,   the 
following be added, namely:— 

"but regret that there is no mention in the 
Address to improve Centre-State 
relations with a view to give more 
autonomy to the States." 

126. That   at the end of the Motion,   the 
following be added, namely:— 

"but regret that there is no mention in the 
Address    as to what action 

Government proposes to tackle the 
situation arising out of the losses 
being incurred year after year by some 
public   sector  undertakings." 

127. That at the end   of   the Motion the! 
following be added, namely:— 

"but regret that the Address does not 
mention about the steps to be initiated 
to check the high administrative 
expenditure." 

128. That at the end of the   Motion,   the 
following be added, namely:— 

"but regret that there is no mention in in 
the Address about any plan to improve 
the public transport system in the 
Union territory of Delhi." 

129. That at the end of the   Motion,   the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about Government's intention 
to initiate electoral reforms by suitably 
amending the Representation of the 
People Act." 

130. That at the end of   the   Motion, the 
following be added, namely:— 

"but regret that there is no mention in the 
Address about Government's intention 
to identify chronic cyclone prone areas 
in the! country with a view to sanction 
special assistance to the affected 
States." 

The questions were proposed. 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Now, the 
Motion, along with the amendments moved, 
is before the House for consideration. And the 
speaker is Shri M. S. Gurupa-daswamy. 

SHRI M. S. GURUPADASWAMY (Uttar 
Pradesh): Mr. Vice-Chairman, Sir, there is a 
very old popular Spanish story. Once an 
illiterate Spanish farmer wanted to go to a 
destination and he went to the railway station 
to catch the train for that destination. He saw a 
train standing there Thinking that train would 
tale him to that destination, he 
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entered the train.    The train started and it  
obtained  accelerated  speed  as  it went on.    
But the train was really going    in the opposite 
direction in high speed. The farmer  thought  it  
is  wonderful  that  the train   is running   very   
fast   and   will   be reaching   the   destination.     
After     some time,  he landed  himself in the  
opposite destination.  Shri  Narasimha  Rao's     
Government is creating an illusion in    the 
mind of many people that he is taking the 
nation to a forward destination; he   is taking 
the  economy to a forward destination.     On   
the  contrary,  he   is  taking the nation 
backwards and he is reversing the gear,  
perhaps,  and he is creating    a false feeling in 
the mind of many people that the  nation will  
be  safe  with    him since   the  piloting       or   
steering   of   the nation is in his hands and 
people should trust him.    That is the situation    
today. The  Government of India is reversing 
the whole process of socio-economic transfor-
mation and he is setting the clock back, if  I  
may  say so.    The     mover of the Resolution   
pleaded   that   the   Opposition should  support  
him  and  should  support the   President's   
address.   I  could     have supported him.    I 
could have supported the   President's  address   
and   I   can   still support  the President's  
address  if it can be  done   ...   if  the  
President's  Address is  recast,   recast  in  such 
a  manner    to defend,  protect   and   save   our   
national honour,   national  sovereignty   and  
economic   independence.     I  do   not   say   
that the Government is suffering from    mala 
fide   intention.     No;   the   Government   is in   
the  predicament  of the   Spanish  farmed,   the   
story   just   now  I   narrated. They   are  
unconsciously  ignorant,     they are   giving       
up  all   the   legacies,     the values and the 
achievements of the past. Though  those   are   
not  very   great,   still they  are worth  
preserving.    The      economic policy of this 
country  which    is being announced,  the  
trade policy,    the exchange policy,  the  fiscal 
policy,  which have been announced, is a joint 
exercise of the Government of India,  the 
World Bank   and  the      International   
Monetary Fund.    From that point of view I    
say it is hybrid.    There is no use in saying that 
these  policies have been framed by the 
Government itself.   If you go through 

j all the conditionalities and prescriptions. 25 
prescriptions and directions given by the World 
Bank,—which I don't want to narrate—they have 
been done before by my colleagues—,the House 
will realise ; that the Government of India has be-
come a supplicant, a puppet, unfortunately in the 
hands of international agencies and the 
multinationals. We know what happened to 
countries which have taken such help in the past. 
The expectations, .the dreams and! |the hopes 
created at the time of taking such assistance and 
help from these institutions and the 
multinationals landed those countries, 
particularly Latin American countries, in great 
trouble. We have to draw a lesson from them. 

Sir, I expected the Address to be lucid, 
clear and far-sighted, but it has tamed out to 
be a non-descript document, a lack-lustre 
document. A narration of events no doubt. It 
is a catalogue of various things, just a 
catalgoue. The President's Address has got to 
be luminous, transparent and inspiring. The 
President's address is a unique document. 
Orice in every year the President addresses 
the sovereign Parliament. It is a unique 
occasion and that occasion has got to be 
utilised by the President or by this 
Government to tell the country the state of 
affairs—the crisis, if there is any. I searched 
the address to find out whether there is any 
reference to the crisis in the address; whether 
the address has identified the crisis which we 
are facing. What is the crisis? What is the 
nature of the crisis? What is the dimension of 
the crisis? What are the consequences flowing 
out of this crisis? What are the remedies, I 
tried to find out these things and the answers. 
I was totally das&pptointed. Nothing) is 
(there except a cataloque of events—a dull  
and  draib narration  at  the  most. 

What is the crisis? Let me identify in my 
own humble way. What is the crisis we are 
facing? Without understanding this crisis and 
the genesis of this crisis, we cannot find 
effective remedies. And what is this crisis? 
The crisis is multi-dimensional, multi-faceted. 
Can I call it a political crisis?    Yes, it 
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is a political crisis. Shall 1 say it is an 
economic crisis? Yes, it is an eco nomic 
crisis. Shall I say it is a moral crisis? Yes, it is 
a moral crisis. Shall I say it is a crisis of the 
administration? Yes. Is it a crisis of the 
Government? Yes. Is it a crisis of political 
parties? Yes. And is it a crisis of the whole 
society or the nation? Yes. It is a total crisis 
and you cannot deal with this crisis with the 
25 commandments issued by the World 
Bank. These 25 commandments will not lead 
you to paradise; it will lead you to hell. That 
is what I want to submit. 

Sir,   there   is   growing   polarisation   in our 
society—polarisation based on caste, based on  
religion,  based    on    language, based  on  
region,  based  on sects,  based on  States.     
People   are  talking of    the nation  less   and   
less  and   talking   more and  more  of  region,   
language,  religion, caste, creed and so on. This    
is    a    social  crisis.    How do you deal with 
this crisis?    I expected the President's address 
to,   at   least,   focus     on   the   crisis—the 
nature   of  the   crisis.     It   was  not  done. It 
was missing.    The  mover of the Resolution  
referred  to  our  boycott  of the President's 
address.    It was not an easy decision to take.    
We have run Government in the past—some of 
us here.    It pained us to take  such a decision. 
Why did we take that decision to boycott the 
President's   address?      It    is   a    solemn 
occasion.   Why did we do it? What was the  
compulsion?    What was the imperative?    
When the whole nation's honour, self-respect   
and   sovereignty  were   being compromised,  
when  there  was   a  sell-out of   the   nation,   
our   honour   to   international   agencies,  
when   Parliament   is   not taken into 
confidence, the minimum that we   expect    as   
Members    of   Parliament is   that   we  should   
be   taken into  confidence.      We      have 4-
00 P M.     the  right to information,    to assist 
important decisions.    We may  not decide, but  
we  must have the opportunity of being 
consulted  before a decision  is taken     by   the  
Government. Such   an  opportunity was 
denied  to  us. 'I  (thought   Mn\   Narasimha   
'Rap   being an experienced person,  good in 
handling parliamentay  affairs,   would consult   
all 

of us and would wait or call a special session. 
He never did it. Today Parliament has been 
reduced to a rubber stamp. That is why, we 
thought when the sovereignty of Parliament, 
the para-mountcy of Parliament, the right of 
Parliament, is being bypassed and abridged—
may be deliberately or may not be 
deliberately—-we should not compromise on 
this. Sir, there is a biblical saying: If salt loses 
its savour, where is it to be salted? If the 
sovereignty, the dignity and the right of 
Parliament is denied, denigraled, where do 
you turn to? That is the question which was 
before our mind. And that is the reason for the 
boycott. With great pain and sorrow we did 
that. We have got the greatest respect for 
Rashtrapatiji. I have the (highest regard for 
my friend, Mr. Narasimha Rao. But we all 
owe a duty to the nation. And our nation is 
more important than all of us. When a unique 
institution like Parliament is being treated 
with scant courtesy, we thought We should 
register our protest. When the Ministry w?.s 
wittingly or unwittingly, making our country a 
hand-maid of international agencies, we 
thought we should protest. That is what we 
have done. Sir. the President has, of course, -
narrated many events. I start with Punjab?. 
What is happening in Punjab? Elections were 
held there. We are not against elections. But 
we thought, when elections were held all the 
political parties would participate. That was 
our expectation- Mainly those parties who 
command the majority support in the State 
would participate; otherwise, the election has 
no meaning. It would be a farce of an election. 
That is what has happened. A sort of election 
has been held. In what way has it been held? 
There were stories, stories, and stories 
circulated everyday and the voter was  
perplexed,  confused  and.... 

THE VICE-CHAIRMAN : (SHRI 
BHASKAR ANNIAJI MASODKAR): Mr. 
Gurupadaswamy, one minute. There is one 
matter which I must record. There were two 
requests, one by Prof. Saurin Bhattacharya 
and the second, by Mr. Salim, with regard to 
amendments 400  to  419   and   amendments   
464    to 
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[Shri Bhaskar Annaji Masodkar] 473 to he 
permitted to be moved. I have checked up; it 
cannot be done because the discussion has 
already started. So my ruling is, both these 
requests cannot be granted. Mr. 
Gurupadaswamy, please go on. Sir, the voter 
in Punjab was pressed on one side by the gun 
of the militants and on the other by the gun of 
the militants and on the other by the gun of 
the security forces. And be had to vote. What 
was the turnout? You call it 30 per cent. It 
was 25 per cent or 21 per cent or near about. I 
am not criticising. But this is not the way of 
holding elections. We had elections in 
Kashmir also. Let us learn a lesson. You may 
win. I am not quarrelling on that point. After 
all, in a democratic country you may win or 
we may win. I am not quarrelling. But I am 
pointing out the mistake, the blunder that you 
are committing, and the short-sightedness. In 
Punjab what I see is a political travesty. 
Perhaps by holding elections you have created 
a new poignant situation, a vicious situation. 
People in Punjab will have a feeling in 'their: 
hearts that they could not vote due to various 
compulsions,, whatever they are. And even 
now the militancy and violence Is continuing. 
It is unfortunate. I am not blaming anybody. 
Elections have not brought down violence. 
Extraordinary powers under the law are being 
used, TADA and others are being used even 
today. I thought when the elections were held, 
there would be an end to these extraordinary 
powers under the law, law and order would be 
restored, peace would be restored. It is not 
there. Punjab has got to be approached 
polhfcally. Even now T say, use the present 
Government by all means — I do not know 
whether the present Government enjoys the 
confidence of those people, of the people of 
Punjab; whether it has got credibility, 
legitimacy, I do not know; but if you can use 
it, then use it. But let there be a solution to 
Punjab. The issues are clear. Rajiv-Longowal 
Accord is there. Make it as a basis and invite 
the Government of Haryana as well to a 
round-table conference. Sort out these 
problems.      Mr. Narasimha Rao is credi- 

ted to have said the time is running out and, 
therefore, they had to go to the World Bank. 
May I say the same thing in respect of Punjab? 
The time is running out, for God's sake please 
find a solution to Punjab and consult the leaders 
of the Opposition. All of us here have got one 
mind, that the problem of Punjab has got to be 
solved amicably through negotiations and not 
through the bullet. This has to be done. There is 
nothing in the Address. It does not throw any 
light at all on this problem. It is a crucial prob-
lem. Likewise, Kashmir; what do you find in 
the Address, except a bald statement? Pakistan 
is trying to internationalise the issue4rying to 
put the Kashmir issue on the international 
agenda, doing everything to destabilise the 
Kashmir valley and the people of Kashmir are 
alienated. The administration is inefficient and 
corrupt. There is no development in Kashmir. 
For the last so many years you have seen how 
the Governments in Kashmir have run. To my 
information, there were ten Ministries in the 
past. All these ten Ministries, I say without any 
exception, did not command the full confidence 
of the people in Kashmir because they were all 
puppet Government working at the behest of 
the Centre. In future, the Government of India 
has to make up its mind to change its approach, 
strategy in Kashmir. Security forces alone 
cannot solve the problems of militancy or 
cross-border infiltration. We .have to talk to 
Pakistan in the language they understand. We 
have been talking about the Shimla Agreement 
Let Mr. Narasimha Rao take initiative and 
invite his counterpart for negotiation on the 
basis of the Shimla Agreement. Let there be a 
settlement of Kashmir by negotiation. 
Negotiation should not be held out of fear and 
we " should not fear negotiation. I plead with 
the Government that this running sore of 
Kashmir should be effectively dealt with, 
should be solved quickly and Pakistan has got 
to be told that while we want to be good 
neighbour friendly to Pakistan, we do not 
tolerate the interference of Pakistan or the 
interference by the militants supported by 
Pakistan in Kashmir affairs. Negotiation is the 
only way.      We  should  have it.      You 
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tell Pakistan that the resolutions of the United 
Nations is a bygone resolution. So many 
developments have taken place and so many 
events have taken place since then. Even the 
resolution on Israel, Zionism, has been 
changed by the United Nations. Therefore, 
the resolution passed by the United Nations 
long back under different circumstances can-
not be considered as sacred and they should 
know it. We should give a warning even to 
the friendly countries in the West that we do 
not tolerate interference in Kashmir affairs by 
anybody. This message has got to go. Our 
diplomacy has got to be very effective and 
strengthened. Then, the question of Assam. 

SHRI MADAN BHATIA (Nominated): I 
would like to know one thing. The hon. 
Member is the leader of the janata Dal So, 
Whatever comes from him is of vital 
importance. The hon. Member has said that 
the hon. Prime Minister of India should not 
shy away from negotiations on the question of 
Kashmir with his counterpart in Pakistan. I 
would like the hon. Member to clarify. Does 
he mean that he should hold negotiations to 
tell the Pakistan Prime Minister that so far as 
the status of Kashmir is concerned it is not 
negotiable and interference will not be 
tolerated? Or does he mean to suggest that 
these negotiations will cover the question of 
the future status of Kashmir. This is veryim-
nariant. (Interruptions). That is not a matter 
of debate. He is a leader of Janata Dal, a very 
important national party, and he rr.ust clarify 
their stand. (Interruptions) 

SHRI M. S. GURUPADASWAMY: I value 
his intervention, Sir. I said during my speech 
that Pakistan should not interfere in Kashmir. 
I also said that the Resolution passed by the 
United Nations long back is a bygone 
Resolution; it has lost its meaning now in the 
new situation. I also said that the Simla 
Agreement should be the basis on which talks 
should be conducted. I think I am very clear 
on that. So. it is not a question of doubting my 
candour.      On 

this I am very clear. When I am saying that 
India should not be bartered away, should not 
be surrendered, it includes Kashmir also. This 
is the tenor of my speech. 

Sir, the President also referred to Assam. 
Assam is another area where militancy, 
violence and terrorism are indulged in on a 
large seale by ULFA. The entire north-eastern 
area still is vulnerable. I would like the 
Government to solve this problem effectively. 
One reason why the ULFA activities increased 
was that that they were able to tell the people 
that Assam was being ill-treated or not treated 
well at the hands of the Centre. I was dealing 
with Assam, let me tell you. They had a 
feeling wrongly that they received a step-
motherly treatment at the hands of the Central 
Government. When I was in Government, Sir, 
I did my utmost to give a lot of assistance 
because I know that this psychology was built 
up, rightly or wrongly, over a period of years. 
This psychology has got to be removed from 
the minds of the Assamese. a psychology 
which encouraged a feeling that without more 
autonomy, without opposition to the 
Government of India, justice will not be done 
to Assam. That feeling is created. During our 
time, Sir, we did so much; even earlier, when 
Rajiv Gandh; was the Prime Minister, there 
was an Accord. And we followed it up. And I 
gave nearly Rs. 8,000 crores worth of projects 
to Assam thinking that it would convince 
them that the Central Government is always 
helpful to them, more helpful to them. And I 
also assured them when the delegations came 
to me that there will be employment of 
Assamese in all the oil sectors provided they 
fulfil technical qualifications at par with 
others, and that they would be preferred. All 
this was done. Even today, I think, they are 
continuing with It, But the psychology of this 
kind has go. to be removed. 

Sir now there has been a talk of negotiation 
with the ULFA activists. I am told there are 
two wings now. One wing does not want to 
co-operate; another wing wants to co-operate, 
they    want to 



383    Motion of Thanks on the      [ RAJYA SABHA ] Presidents Address        384 

[Shri M. S. Gurupadaswamy] negotiate. 
But the progress of negotiations is very slow. 
I thought the President's Address would cast 
some light on this as to what progress has 
been made so far in Assam on this issue. 
Besides the ULFA, the Bodos are there; 
others are also there. There has got to be a 
package; if not a package, at least their 
grievances, their demands have got to be met. 
This is the problem. So, in the President's 
Address there is nothing to suggest how we 
are tackling the problem. 

Sir, I said, the crisis is multi-dimensional. 
In that I stated that each region, each State is 
developing a sub-regional consciousness or 
sub-national consciousness. They are making 
a lot of claims and demands over the Centre. 
It is a very live question. It has been there for 
long, built up for decades. Centre-State 
relations is a live issue, an important issue. 
Even the problem of Assam and Punjab can 
be solved by dealing with this issue of Centre-
State relations. Sarkaria Commission Report 
was submitted long back. I am told that some 
subcommittees have been constituted to study 
various aspects of the Sarkaria Commission 
Report. But solutions are wanted, remedies 
are wanted. There has got to be response to 
the States' demands. Today, there is no 
alternative, no escape, let me tell you, than to 
recast our federalism. I am not saying that 
there should be a radical departure from the 
Constitution which we have. But with minor 
adjustments, with little changes, minimum 
amendments in the Constitution itself, there 
can be a harmonious relationship established 
between the Centre and the States. Otherwise, 
this conflict will continue. The issue of unity 
of the country itself is involved. The fabric of 
the society will be destroyed. Therefore, I say 
that priority has got to be given to recast 
Centre-State relations on a rational, logical 
basis. And more decentralisation is necessary. 
In this context, may I say that decentralisation 
of Power has got to be taken to the grassroots? 
It should not stop at State capitals. Village 
panchayats, local panchayats have got to be 
established. There has got to be  self-reliant   
participatory     democracy. 

grass-root participatory democracy emerging, 
and that will be the bullwark for keeping 
society in tact. But that has not been done. 
Priority has not been given during all these 
four decades. I am sorry to say that the 
country has been brought to this mess because 
of misdirection of resources on the one side 
and misplacement of priorities on the other. 
These are the two things. It is high time when 
you have got to look into these things. But 
that is not being done. Shri Manmohan Singh 
says our God is World Bank and therefore we 
go to the World Bank.. . 

SHRI V. NARAYANASAMY: Don't put 

words into his mouth. 

SHRI SANTOSH BAGRODIA (Rajas-

than): It is a misunderstanding. 

SHRI M. S. GURUPADASWAMY: Let us 
not think that the World Bank and the 
international agencies or the multinationals 
will solve our problems. But you go to the 
World Bank. We talk of structural reforms, 
macro economic stabilisation. I am also a 
student of economics. I want to understand 
this. What is the structural reform that one can 
think of unless there is a structural reform at 
the grass-root level? Begin with the 
beginning. Reform cannot come from above. 
Reform cannot come merely through 
monetary approach or fiscal approach. There 
are people living in the villages. Poverty is 
there; unemployment is there; illiteracy is 
there; population growth is there. As I said, 
for the last 40 years, the country has been 
suffering from misplaced priorities. We could 
have turned the whole society, the whole 
nation into a modern vibrant strong nation if 
we had tackled population problem, education 
problem, unemployment problem and poverty 
problem. These are the four overriding 
problems. But never it was done. Even today 
it is not being done. And we talk of economic 
stabilisation, structural transformation. 
Structural transformation should begin in the 
rural areas, from the grassroot level. But you 
are confining all your philosophy to the 
portals of      the 
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Reserve Bank and a few other banks and 
International Monetary Fund and the World 
Bank. They cannot bring about any  
metamorphosis  in   our  system. 

Sir, one of the biggest blunders that 
this Government has committed is deva 
luation. We have seen devaluation of 
the past, the 1966 devaluation..............  

AN HON. MEMBER: One hour taken. 

SHRI M. S. GURUPADASWAMY: I 
think I have taken less than that. Anyway, it 
is for the Chair. May I continue? 

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNA JI MASODKAR): I think you 
will have to continue tommorrow because I 
am told special mentions were already 
announced to be taken up at 4.30. So we take 
up  special mentions. 

SPECIAL MENTIONS 

THE       VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Shri 
Gurudas Das Gupta, not here. Shrimati 
Bijoya Chakravarty not here. Shri Kamal 
Morarka. 

Need to increase oil production in the 

country 

SHRI KAMAL MORARKA (Rajasthan): 
Mr. Vice-Chairman, Sir through you, I wish 
to draw the attention of the Government to 
the declining oil production in the country, 

SHRI V. NARAYANASAMY (Pondi-
cherry) :   Oil  production? 

SHRI KAMAL MORARKA: Sir, in the 
last seven-eight months, we have heard about 
the macro-economic adjustments the 
Government wants to make. In the Budget 
also, which has come recently, there has been 
a lot of focus on the balance of payments 
position and the foreign exchange reserves, 
The figures for the last four years show that 
on one item alone, namely, oil, crude oil, as 
well 8 R.S.—13 

as other petroleum products, we have been 
spending a lot of foreign exchange. The oil 
bills has gone uP from Rs. 4,000 crores in 
1988-89, to Rs. 6,000 crores, Rs. 11,000 
crores, and now Rs. 12,000 crores, in 1991-
92. From 1988-89 to 1991-92, it has gone up 
three times, it is now Rs. 12,000 crores. The 
trade Balance, the adverse trade balance, on 
the other hand, has been Rs. 8,000 crores. It 
has now reached—Rs. 10,000 crores, which 
means that whereas, over the last four years, 
excluding oil, there used to be a trade 
imbalance of Rs. 4,000 crores, today, 
excluding oil, there is no trade imbalance. 
Our entire Imde imbalance  today  is  due  to  
oil. 

Sir, oil is one item which can make or mar 
the future of the coinury. This is so, 
whichever Finance Ministers may come and 
whatever strnc Tiral adjustments they may 
make. When the Budget comes, the 
immediate discussion is on some tax. 
Somebody gets some tax relief. Some excise 
duties are increased. Some customs duties are 
increased. On the basis of that, newspapers 
write that it is a good Budget or a bad 
Budget. 

THE      VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I 
would request hon. Members to remain  
rilent. 

SHRI KAMAL MORARKA; In the Ion?; 
run, the only thing that can bring stability to 
the country's economy is self-suffieiency in 
the energy sector, apart from the food sector. 
In the case of food, in the seventies, because 
of the Green Revolution, fortunately, because 
of the policies of late Mrs. Gandhi, we are in 
a position today where we do not have to 
import foodgrains. I do not want to digress on 
the subject. I hope this policy will continue. I 
hope this policy will be continued, even if it 
means continuation of fertiliser subsidy, etc. 
But on the energy sector, I am very clear that 
the Government must take it up on a war-
footing. 

        Already three rounds of bids have been |      
completed,   to   involve   international  com-
panies in oil drilling and exploration   Of 


